
 331.0  Terrorist  &  Dis.  Activities

 (Prev.)  Amdt.  Bill  &  Chandigarh
 Dist.  Areas  (Amdt.)  Bill

 ‘That  Clause  1,  Enacting  Formula  and  the

 long  Title  stand  part  of  the  Billਂ

 The  motion  was  adopted

 Clause  1,  Enacting  formula  and  the  long
 title  were  added  to  the  Bill.

 SHRI  P.  CHIDAMBARAM:

 move:

 |  beg  to

 “That  the  Bill  be  passed.”

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted

 13.32  hrs.

 The  Lok  Sabha  then  adjourned  for  Lunch

 till  thirty  -five  minutes  past  Fourteen  of  the

 Clock.

 The  Lok  Sabha  re-assembled  after  Lunch

 at  thirty  eight  minutes  past  Fourteen  of  the

 Clock
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 [MR.  DEPUTY-SPEAKER  in  the  Chaif

 DEMANDS  FOR  EXCESS  GRANTS

 (GENERAL),  1986-87

 [English]

 MR.  DEPUTY-SPEAKER:  Nowwe  shall

 take  up  Item  No.  21  relating  to  Discussion

 and  voting  on  Demands  for  Excess  Grants

 (General)  for  1986-87.

 Motion  moved:

 “That  the  respective  excess  sums  not

 exceeding  the  amounts  shown  in  the

 third  column  of  the  Order  Paper  be

 granted  to  the  President  out  of  the

 Consolidated  Fund  of  India  to  make

 good  the  excess  onthe  respective grants
 during  the  year  ended  31  st  March,  1987,
 in  respect  of  the  following  demands

 entered  in  the  second  column  thereof-

 Demand  No.  11,  18,  19,  20,  21,  22,  54,

 56,  56A,  74,  83,  93,  and  97”

 Demands  for  Excess  Grants  (General)  for  1986-87  submitted  to  the  Vote  of  Lok  Sabha

 No.  of  Demand  Name  of  Demand  Amount  of  Demand  to  be  submitted

 to  the  Vote  of  the  House

 1  2  3

 Rs.

 |.  Expenditure  met  from  Revenue

 18  Defence  Pensions  1,35,94,989

 19.  Defence  Services-Army  100,35,85,223

 20.  Defence  Services-Navy  37,74,07,521



 ”  D.E.G.  (Genl.),  86-87  VAISAKHA  20,  1911  (SAKA)  D.E.G.
 (Genl.),  86-87  34

 1  2  3

 21.  Defence  Services-Air  Force  44,69,04,894

 22.  Andaman  and  Nicobar  Islands  10,33,13,925

 56.  Lakshadweep  6,26,116

 93.  Public  Works  10,92,69,099

 97.  Ministry  of  Water  Resources  45,60,517

 ll.  Expenditure  met  from  Capital

 11.  Foreign  Trade  and  Export  Production  19,43,16,651

 22.  Capital  Outlay  on  Defence  Services  14,66,51,282

 56-A  Chandigarh  2,80,186

 74,  Department  of  Tourism  2,15,984

 83.  Department  of  Scientific  and  Industrial  Research  2,16,00,000

 MP.  DEPUTY  SPEAKER:  Now  Shri

 Ramachandra  Reddy  to  speak.

 SHRI  K.  RAMACHANDRA  REDDY

 (Hindupur):  Mr.  Deputy-Speaker,  Sir  row

 for  1986-87,  the  Government  has  come  for-

 ward  for  about  Rs.  260  crores  out  of  which

 there  is  a  sum  of  about  Rs.  195  crores  for

 Defence.  It  has  been  stated  that  the  Govern-

 ment  is  trying  to  reduce  the  defence  expen-
 diture.  Now  for  1986-87,  they  want  this

 amount  of  Rs.  195  crores  to  be  spent  on  the

 Revenue  Account.  Now  on  the  Revenue

 Account,  we  are  spending  more  money  than

 is  necessary.  There  has  been  very  severe

 Criticism  that  expenditure  on  defence  is  not

 coming  to  Parliament.  Parliament  is  not  aware
 of  the  actual  expenditure.  Now  for  1986-87,
 on  the  defence  side,  Rs.  195  crores  are

 being  spent.  We  do  not  have  the  details

 about  its  necessity.

 Now,  one  item  is  Defence  Pension.  1  do

 not  think  that  is  a  matter  which  could  not

 have  been  expected.  [do  not  know  why  such

 a  matter  should  come  forward.

 Then  Item  Numbers  19,  20,  21  deal  with

 Defence  Services-Army,  Defence  Services-

 Navy  and  Defence  Services-Air  Force.  We

 do  not  have  the  details  as  to  why  so  much

 amount  is  being  asked.  The  Holtse  is  com-

 pletely  kept  in  darkness.

 As  far  as  our  defence  preparedness  is

 concerned,  there  is  an  all-  ‘ounc  iension.  We

 are  not  able  to  reduce  tension  in  the  border

 areas  with  Pakistan  and  China.We  are  not

 making  any  sincere  efforts.  We  have  been

 told  that  trom  Pakistan,  terrorists  are  coming
 into  our  country  regularly;  smugglers  are

 coming  into  our  country  regularly;  Pakistani

 people  are  coming  into  our  country  without
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 any  passport.  There  had  been  tot  of  infiltra-

 tion.  Some  steps  ware  suggested  to  be  taken

 to  prevent  these  terrorists,  smugglers  and

 these  unauthorised  persons  from  entering
 into  this  country.  But  no  action  has  been

 taken  so  far.  The  House  has  been  agitating
 that  tne  border  with  Pakistan  mustbe  sealed.
 But  72  effort  has  been  made.  |  do  not  know

 what  the  Government  is  not  thinking  on

 these  lines.  And  still,  they  have  come  for-

 ward  for  a  grant  0!  Rs.  182  crores.

 Then.  there  is  a  lot  of  tension  on  the

 China  border.  Nepal  is  the  only  Hindu  coun-

 try  which  we  have  got.  There  is  no  other

 country  where  Hindu  religion  is  practised.
 Even  with  this  country,  we  are  fighting.  There

 have  been  some  differences.  Sonie  of  them

 may  be  genuine  and  some  of  them  may  be

 an  exaggerated.  But  still  with  this  country  we

 have  picked  up  a  row.  We  have  not  been

 able  to  solve  the  problem.  The  row  has

 affected  the  Nepal  so  much  that  they  have

 gone  to  ihe  extent  of  seeking  ties  with  China.

 Now  if  China  and  Nepal  join  hands,  there  is

 another  danger  to  our  country  as  far  as  this

 aspect  is  concerred.  This  is  a  matter  which

 hasto  be  settled  across  the  table.  We  should

 not  allow  Nepal  to  fall  into  iap  of  China.  it  will

 be  very  serious  thing  for  our  couniry.

 Then  there  has  been  lot  of  talk  that

 some  portions  of  Arunachal  Pradesh  belong
 to  China.  China  nas  refused  to  accept  Arun-

 achal  Pradesh  as  a  State  when  we  gave
 Statehood  to  Arunachal  Pradesn  as  an  In-

 dian  State.  This  matter  has  been  kept  pend-

 ing  for  a  long  time.  The  country  and  the

 House  are  aiso  kept  in  darkness  as  far  as  this

 aspect  is  concerned.  The  Governnent  niust

 3  Manipulate  its  foreign  policy  that  tension

 betwean  the  two  neighbours  China  and

 Pakistan  are  reduced.

 And  then  about  the  expenditure  on  the

 Capital  Account.  About  Rs.  30  to  Rs.  40

 crores  2६  being  spent  on  Chandigarh.
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 Chandigarh  is  one  of  the  problem  States.  In

 the  Longowal-Rajiv  Gandh.  Agreement,
 transfer  of  Chandigarh  was  a  very  very

 important  factor.  Chandigarh  was  supposed
 to  be  given  to  Punjab  and  in  lieu  of  Chandi-

 garh  some  areas  where  to  be  given  to  ;  far-

 yana.  But  this  agreement  has  been  pending.
 No  effort  has  beer  made.  Two  commissions

 had  been  appointed  but  even  now  the  Gov-

 ernment  is  not  in  a  position  to  decide  which

 are  the  areas  that  are  to  be  given  tu  Haryana
 in  lieu  of  Chandigarh.  If  you  are  not  able  to

 solve  this  dispute  about  Chandigarh  be-

 tween  Punjab  and  Haryana  how  do  you

 expect  that  you  will  be  able  to  create  some

 confidence  ii.  the  minds  of  Punjabis  that  the

 Rajiv-Longowal  agreement  will  be  enforced

 by  this  Government?

 In  the  Siachen  Glacier  the  tension  is

 very  very  serious  and  explosive.  We  do  not

 know  much  of  the  facts  except  what  we  get
 from  the  press.  |  request  the  Defence  Minis-

 16110  take  this  House  into  confidence  and  tell

 us  what  is  the  matter,  why  this  matter  is  kept

 pending  anc  whether  there  is  a  serious  threat

 to  our  security  from  this  quarter?

 My  next  point  is  about  the  Department
 of  Tourism.  A  very  small  amount  has  been

 spent  for  this  Department.  Yesterday  some

 friends  from  Kashmir  had  been  complaining
 that  because  of  the  continuous  problem  of

 Punjab  and  because  the  Government  has

 failed  to  solve  the  problems  of  Punjab  the

 tourist  arrival  there  is  affected.  Kashmir  is  a

 State  where  most  of  its  finances  dapend

 upon  the  arrival  of  tourists.  Because  of  the

 Punjab  problem  tourists  are  not  in  a  position
 to  go  ७0  Punjab  and  through  Punjab  to  Ka-

 shmu.  They  are  afraid.  Unless  this  problem
 is  tackled  the  position  of  tourism  in  Kashinir

 and  Kashmir's  finances  are  likely  to  be  व-

 fecied.

 lrequest  the  Government  to  teke  these

 Matters  into  consideration  and  do  something
 in  the  matter.
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 {Translation}

 SHRI  GIRDHARILAL  VYAS  (Bhilwara):

 Hon.  Mr.  Deputy-Speaker  Sir,  |  express  my

 support  for  the  Demands  for  Excess  Grants.

 As  the  hon.Member  was  saying  there  is

 plenty  of  scope  for  the  development  of  tour-

 ism  in  Rajasthan  but  no  money  has  been

 allotted  for  this  purpose.  There  is  a  need  to

 develop  the  districts  of  Jodhpur,  Jaisalmer,

 Jaipur,  Udaipur,  Bundi  and  Kota  from  the

 point  of  view  of  tourism.  If  the  erst-while

 States  of  Rajasthan  are  developed  as  tourist

 centres  with  accomodation  at  cheaper  rates

 for  domestic  tourists  and  luxurious  accom-

 modation  for  .ourists  from  abroad,  the  coun-

 try  can  earn  a  lot  of  foreign  exchange.  So

 much  is  the  scope  for  tourism  in  Rajasthan
 that  our  present  foreign  exchange  earnings
 of  Rs.  200  crores  can  be  increased  to  Rs.

 10,000  crores.  Steps  should  be  taken  forthe

 development  of  tourism  in  Rajasthan.  There

 is  abundant  potential  for  tourism  in  Rajast-
 han  and  the  situation  is  much  the  same  as  in

 Kashmir  where  the  State's  economy  de-

 pends  on  tourism.  Your  wifa  hai!s  trom  a

 desert  area  and  one-third  of  it  is  a  hilly  area

 while  the  remaining  one  third  is  a  plain  which

 Is  much  like  a  desert  as  ॥  does  not  have  any
 rainfall.  There  is  no  rainfall  in  the  Ghana  Bird

 Sanctuary  which  lies  in  hon.  Shri  Natwar

 Singh's  constituency.  Hence,  the  Gcvern-

 ment  st.ould  provide  maximum  funds  to

 redeem  this  situation.  We  are  thankful  100  the

 hon,  Prime  Minister  and  the  hon.  Finance

 Minister  for  helping  Rajasthan  during  last

 year’s  famine  in  the  State.  There  is  famine

 and  drinking  water  problem  in  40uu  5000.0

 villages  in  Rajasthan.  Along  with  tour..m

 these  two  issues  should  alsc  be  loohud  1८०.
 ।  these  issues  are  handled  in  an  efficient
 Manner  the  public  is  sure  to  praise  the

 Government.

 {want  to  "8156  afew  points  regarding  my

 constituency.  |  want  to  draw  the  hon.  Fi-

 nance  Minister's  attention  towards  the  need

 to  set  up  a  Mica  Paper  Mill  in  my  constitu-

 ency.  In  India,  Mica  is  found  in  Bihar,  Andhra

 Pradesh  and  Bhilwara.  Mica  Paper  Mills

 have  been  set  up  inthe  first  two  ares  but  not

 at  Bhilwara.  If  the  Government  invests  Rs.

 30  crores  for  this  purpose  this  year,  the

 country  can  earn  ioreigr  exchange  to  the

 tune  of  Rs.  50-60  crores.  This  is  not  a  bad

 hargain  yet  the  Government  does  not  pay
 much  attention  to  it.  Although  itis  a  profitable

 proposition  the  Commerce  Department  on

 other  concerned  officials  are  not  giving  it  any

 thought

 Besides  this,  |  have  repeatedly  re-

 quested  for  the  setting  up  of  a  Zinc-Smelter

 Plant.  One  such  plant  has  been  set  up  but  it

 15  at  a  distant  place.

 The  hon.  lady  member  in  whose  con-

 stituency  this  is  located,  may  be  furicus  with

 me  but  my  subm.ssion  is  that  one  plant  is  not

 enough for  our  needs.  One  more  plant  should
 be  installed  there.  There  is  a  200  kilometer

 Zinc  belt  from  Bhawara  to  Krishnagarh  and

 this  15  probably  the  biggest  zinc  belt  in  Asia.

 A  super  zinc-smelter  plant  has  been  Set  up  in

 Chitiorgarh.  When  the  hon.  Prime  Minister

 lad  come  there  to  lay  the  foundation  stone  of

 that  plant  ।  had  1010  him.  that  one  super  zinc-

 smelt;  plant  would  not  suffice  Another  plant
 should  be  set  up  either  in  Bhilwara  or  Ram-

 pur  where  Zinc  's  available  in  plenty.  Thus

 zinc  aid  iead  would  be  available  for  our

 domestic  nceds  and  also  for  export  which

 wil  earn  us  valuable  foreign  exchange.
 Theretore  it  is  necessary  to  set  up  such  a

 plant

 We  are  grateful  to  the  hon.  Finance

 ॥. द  fot  providing  a  railway  line  over

 there.  |his  line  connects  Kota,  Chittorgarh
 and  Neemuch  which  are  areas  where  Ce-

 ment  ts  founc.  At  least  five  hig  cement  facto-

 nes  should  be  set  up  in  this  area.  Rs.  110

 crores  have  been  spent  to  lay  this  ratlway
 line  and  this  line  can  be  truly  useful  only  1  we

 sel  up  Cement  f-octories  in  the  are»  Five



 339.0  D.E.G.  (Genl.),  86-87

 {Sh.  Girdhari  Lal  Vyas]

 cement  plants  shouid  be  set  up  in  areas  like

 Bhilwara,  Kota,  Neemuch  and  Bundi.  These

 plants  could  be  set  up  !n  the  public,  private  or

 joint  sector.  Only  then  will  this  railway  line  be

 profitable,  and  we  shall  have  enough  ce-

 ment  for  domestic  consumption  and  export.

 This  sector  has  a  lot  of  untapped  potential.
 So  these  facilities  must  be  provided.  This  will

 also  help  in  the  development  of  Rajasthan
 and  this  will  ultimately  benefit  the  country  as

 a  whole.

 These  few  points  that  |  have  mentioned

 are  very  important.  Information  should  be

 collected  to  find  out  how  tourism  can  be

 promoted  in  Rajasthan.  Steps  should  be

 taken  up  to  expedite  the  setting  up  of  a  Mica

 Paper  Mill  and  z:nc-smelter  plant  inthe  State

 About  5-6  years  will  be  needed  to  set  up
 each  of  these.  The  hon.  Minister's  attention

 is  drawn  towards  these  points  He  is  re-

 ouested  to  attend  to  these  matters  and  the

 earliest  and  contribute  towards  the  upliftment
 of  the  people  of  Rajasthan.

 With  these  words  ।  express  my  support
 for  these  Demands

 [English]

 SHRI  AMAL  DATTA  (Diamond  Har-

 bour):  Sir,  the  House  is  now  required  to

 approve  the  money  which  has  been  spent  by
 the  Government  in  excess  of  what  the  Gov-

 ernment  was  granted  by  ‘he  House  in  the

 year  1986-87.  Some  part  of  the  excess

 expenditure  of  the  Government  has  already
 been  approved  because  that  was  in  the

 Appropriation  Account  of  the  Railways  and

 the  part  which  is  now  to  be  approved  con-

 sists  of  two  parts—Defence  Services  Rs

 197  crores  and  Civil  Departments  Rs  45

 crores  approximately.  This  expenditure  has

 been  incurred  in  excess  of  the  original  grants
 of  1986-87  in  accordance  with  the  Budget

 passed  in  March-Apm,  1986.  After  that  the
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 Government  has  brought  and  ohtained  the

 sanction  of  the  House  for  further  expenditure

 through  supplementary  grants.  That  amount

 totals  up  to  Rs.  2207  crores.  That  last  instal-

 ment  of  supplementary  grants  was  obtained

 around  15th  March  of  the  year  which  ended

 on  31st  March,  1987,  that  is,  about  15-16

 days  before  the  ending  of  the  year  Govern-

 ment  got  the  last  instalment  of  supplemen-

 tary  grants  and  yet  they  come  here  with  this

 abnormally  high  figure  of  nearly  Rs.  200

 crores  in  case  of  Defence  Services  and  Rs.

 45  crores  incase  of  Civil  Departments.  This,

 Sir,  only  highlights  the  irresponsible  conduct

 and  also  lack  of  cont:ol  on  finance  and  over

 the  functioning  of  the  Government  in  the

 departments  concerned  and  also  lack  of

 proper  records  and  proper  budgeting  proce-
 dures  How  ts  that  even  while  formulating
 last  supplementary  grants  they  are  not  able

 to  visualise  how  mucn  money  has  been

 spent?  Thoy  are  not  able  to  have  an  account

 as  to  how  much  money  has  been  spent  and

 how  much  more  money  will  be  required  in

 the  course  of  a  month  or  month  and  a  half

 f.om  the  day  they  ask  for  the  grants,  namely,

 officially  when  they  are  formulating  the  sup-

 plementary  grants.  This  ts  a  very  pathetic

 picture  of  the  budgeting  procedure,  financial

 control  and  it  highlights  the  totally  irrespon-
 sible  way  tn  which  the  Government  is  carried

 on.

 Sir,  before  this  excess  expenditure
 comes  for  approval  of  the  House  it  is  ap-

 proved  every  year  by  the  PAC  which  goes
 into  the  details  and  how  the  excess  expendi-
 ture  took  place  and  which  makes  year  after

 year  a  number  of  recommendations  as  to

 what  procedures  Government  should  adopt
 to  see  that  excess  expenditure  does  not  take

 place  and  even  to  see  that  saving  does  not

 tahe  place  bur  the  Government  scarcely

 pays  any  heed  te  the  desires  of  this  Commit-

 tee  at  least  in  this  respect.

 Apart  from  the  fact  that  the  Government

 canr  ot  envisage  how  much  money  will  be
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 spent  another  weakness  that  has  been

 pointed  out  is  regarding  time  gap  between

 receipt  of  bills  and  payments;  the  time  gap

 between  payments  and  booking  of  the  ex-

 penditure  because  these  are  the  reasons  as

 to  why  the  records  remain  incomplete  and

 there  is  a  rush  of  booking  of  expenditure  at

 the  and  of  the  month.

 15.00  hrs.

 Now,  the  Committee  has  year  after  gone

 through  and  analysed  expenditure  in  re-

 spect  of  the  Grants  where  excess  expendi-
 ture  has  been  made  and  has  found  that  at

 least  a  quarter  of  the  expenditure  takes

 place  during  the  last  month  of  the  year.  This

 5  avery  serious  lacuna;  there  is  no  system-
 atic  control  and  systematic  expenditure  and

 also  there  is  no  proper  keeping  of  records.

 How  is  it  that  ihe  Finance  Ministry  and  the

 Government  together  cannot  device  a

 method  for  this  kind  0  control  which  ts  abso-

 lutely  necessary.  |  am  not  going  into  any

 politics  here,  but  it  is  necessary  that  the

 Government  keeps  proper  control  according
 to  the  Budget  Grant  obtained  for  the  expen-
 diture  for  the  various  Departments  and  that

 control  should  be  from  the  Finance  Depart-
 ment  ultimately.  But  what  do  we  see  here?

 When  in  a  particular  Grant,  under  various

 minor  heads,  expenditure  have  been  granted

 by  sanction  of  the  Parliament.,  then  it  15  for

 the  Government  to  make  reappropriation
 with  regard  to  the  various  Grants.  Why  does

 it  happen?  How  is  it  allowed?  The  Finance

 Ministry  has  no  contro!  over  it.  Ultimately

 expenditure  in  the  way  it  occurs  has  no

 connection  with  the  expenditure  as  sanc-

 tioned  by  Parliament.  The  total  design  may
 alter  and  the  finance  has  no  control  whatso-
 ever  so  far  as  Grants  remain  the  same.  The

 expenditure  can  be  totally  altered  by  the

 Government,  because  there  is  a  lack  of

 control.  The  Public  Accounts  Committee  has

 time  and  again  said  that  you  must  have

 proper  budgetary  control  and  not  allow  this

 type  of  indiscriminate  reappropriation  in  any

 one  major  head,  but  this  has  not  been  done.

 Another  thing  which  strikes  when  one

 goes  into  the  details  is  that  out  of  the  expen-
 diture  of  nearly  Rs.  45  crores  in  the  Civil

 Departments,  Rs.  10  crores  have  been

 contributed  by  a  small  place,  Andaman  and

 Nicabar  Islands.  Nearly  a  quarter  of  the

 excess  expenditure  for  which  Government

 today  has  sought  the  approval  of  the  Parlia-

 ment  has  taken  piace  in  Andaman  and  Ni-

 cabar  Islands  and  this  apparently  has  hap-

 pened  according  to  the  Government's  own

 case  because  suddenly  the  developmental
 works  in  those  small  islands  came  to  be

 taken  up  with  great  expedition  at  the  end  of

 1986.

 An  Island  Development  Authority  was

 formed  with  the  Prime  Minister  as  its  Chair-

 man,  and,  therefore,  development  expendi-
 ture  started  in  full  rush,  as  a  result  of  which

 this  Rs.  10  crores  excess  expenditure  must

 have  taken  place.  Although  it  is  not  possible
 to  find  out  from  the  way  the  Budget  heads  are

 kept  as  to  the  actual  items  on  which  this

 expenditure  has  taken  place,  the  Committee

 suspected  that  this  expenditure  must  have

 taken  place  in  a  way  that  was  not  earlier

 envisaged.  This  must  have  some  kind  of

 linkage  with  the  Prime  Minister's  visit.  That  is

 not  what  the  Committee  has  said,  but  that  is

 my  conclusion.  and  it  is  necessary  in  sucha

 case  that  there  should  be  a  proper  investiga-
 tion  as  to  the  reasons  why  the  excess  expen-
 diture  has  taken  place  and  it  has  been  rec-

 ommended  that  there  should  an  enquiry  by
 the  Comptroller  and  Auditor  General  into  the

 detailed  items  of  expenditure  by  which  this

 excess  has  occurred.  |  hope  the  hon.  Minis-

 ter  will  give  an  assurance  to  the  House  that

 this  will  be  done.

 Another  item  on  which  excess  expendi-
 ture  has  taken  place  is  defence;  |  have

 already  said  that  it  is  nearly  Rs.  200  crores.

 Out  of  this,  Navy  has  made  a  large  contribu-

 tion,  which  appears  to  be  due  to  the  fact  that
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 Navy  does  not  keep  its  accounts  so  far  as

 pay  and  allowances  are  concerned  properly.

 They  are  booked  every  three  month;  there  is

 no  reason  why  the  cannot  be  booked  every
 three  month.  They  have  or  must  have  com-

 puterised  accounting  system  so  that  this

 kind  of  lumping  of  accounts,  three  months

 accounts  in  one  month  should  not  take  place
 and  that  combined  with  the  fact  that  they
 have  no  proper  record  keeping  system  has

 contributed  to  about  Rs.  45  crores  expendi-
 ture  of  the  Navy.  All  this  shows  the  Govern-

 ment  in  a  very  poor  light.  |  wish  the  hon.

 Minister  incharge  of  expenditure  will  take

 some  care,  spare  some  time  to  read  the

 report  of  the  Public  Accounts  Committee;  he

 will  take  necessary  action  and  not  only  read

 the  report.  This  is  because  the  whole  idea  is

 to  improve  the  Government's  functioning  in

 a  sphere  of  making  the  Budget,  making  the

 Budget  work  and  exercising  some  control,

 which  |  think,  the  hon.  Minister  himself  will

 agree,  he  does  not  have  at  present.  That

 control  he  must  have,  not  regain,  but  gain,
 because  |  believe  the  control  was  never

 there.  But  now  the  total  expenditure  has

 become  so  large  that  if  some  control  is  not

 exercised,  it  is  going  to  be  disastrous  for  the

 country.  And,  therefore,  |  will  again  request
 that  the  Governments  takes  these  things

 very  seriously.  This  is  not  a  thing  which  can

 be  done  only  in  a  very  short  time:  it  is  a  long
 time  affair,  but  unless  they  take  some  pre-

 liminary  steps  even  now,  |  do  not  think,  this

 willcome  to  pass  this  year  or  even  next  year.

 ।  think,  the  Parliament  has  to  pass  this

 because  the  expenditure  has  taken  place.
 But  the  reason  that  this  has  to  be  approved

 by  Public  Accounts  Committee  is  that  it  has

 to  be  physically  examined  by  a  body  and  a

 Committee  of  Parliament  and  see  what  kind

 of  deficiencies  were  there  because  of  which

 the  excess  expenditure  has  taken  place.
 The  Public  Accounts  Committee  has  made

 this  recommendation.  Actually,  every  year  it
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 does  so,  but  Government  has  not  acted

 upon  the  recommendations.  |  only  wish  that

 the  Government  starts  acting  upon  this.  Then,

 there  would  be  no  need  to  come  to  the

 Committee  again  and  again  for  this  kind  of

 approval  for  excess  Grants.

 DR.  PHULRENU  GUHA  (Contai):  Sir,  |

 rise  to  support  the  Demands  for  Excess

 Grants.  Sir,  the  Government  have  allotted

 money  for  the  development  of  women.  Ear-

 lier  also,  ।  have  given  this  suggestion  several

 times.  |  once  again  suggest  that  we  must

 have  a  Cell  in  the  Planning  Commission  and

 allthe  Ministries  should  send  their  reports  on

 developmental  work  and  programmes  for

 women  to  this  Cell.  The  Planning  Commis-

 sion  must  draw  up  a  report  on  this  basis.

 Only  then  the  country  will  know  about  the

 progress  and  development  of  programmes
 meant  for  women.

 Sir  we  have  a  very  rich  culture  in  our

 country.  Why  are  our  Government  not  utilis-

 ing  the  museums  as  educational  institutions?

 Museums,  especially  the  private  museums

 are  finding  it  very  difficult  to  maintain.  Gov-

 ernment  should  come  forward  and  helpthese
 museums  to  preserve  our  rich  culture.

 In  our  country,  creches  have  been

 started  for  infants  and  small  children.  But

 they  are  very  few  in  number.  Creches  must

 be  opened  extensively  all  over  the  country.
 In  these  creches,  children  should  be  taught
 in  such  a  manner  that  they  inculcate  group

 feelings,  sense  of  discipline  and  develop
 love  for  all  religions  and  languages.  Teach-

 ers  must  all  be  trained  properly  so  that  thy  in

 turn  can  train  these  children  in  the  right
 direction.  lf  we  can  really  teach  our  children

 right  from  the  creches,  we  will  not  face  prob-
 lems  such  as  communal  disturbances  which

 we  are  facing  now.  There  are  still  a  large
 number  of  drop-outs  from  schools.  Espe-

 cially  among  the  girls,  the  drop-out  rate  is

 very  high.
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 |  think  more  care  should  be  taken.  |  am
 .

 yery  sorry  to  admit  that  our  women  are

 “agging  behind  in  the  field  of  education.
 '

 Money  is  allotted  for  women’s  education  and

 also  for  adult  education.  The  Government

 ।  must  give  emphasis  for  self-employment
 ,  through  education.  A  miority  of  our  people

 still  feel  that  education  means  white  col-

 lared  jobs.  For  raising  the  level  of  education,
 the  problem  of  population  will  have  to  be
 solved  first.

 {would  like  to  point  out  here  that  ‘aware-

 ness  campaign’  has  been  started  in  the

 country.  But  |  would  like  to  draw  the  attention
 of  the  Government  that  only  Seminars  will
 not  be  enough  but  village  to  village  work  is

 very  much  needed.  In  the  villages,  if  the
 trained  workers  go  round  and  discuss  the

 problems  in  different  places,  particularly  with

 women,  then  they  will  understand  the  posi-
 tion  and  they  will  be  able  to  tell  as  to  what  are
 the  difficulties.  Through  that  discussion,  we
 can  solve  many  problems.

 Mass  literacy  is  not  yet  felt  as  an  essen-
 tial  condition  for  India’s  progress.  The  prog-
 ress  of  mass  education  is  very  slow  because
 there  is  absence  of  demand  for  it  from  the
 masses.  Mass  literacy  has  so  far  not  been  a
 demand  in  the  Agenda  of  most  political  par-
 tes.  |  appeal  to  all  political  parties  that  they
 must  include  in  their  Agenda,  in  their  political
 discussions,  the  mass  education  of  the

 People.

 The  year  1990  has  been  declared  as  the
 International  Literacy  Year  by  the  UNESCO.
 As  anation,  we  have  to  respond  to  the  call  of
 the  UNESCO  for  driving  away  illiteracy  from
 our  country.  We  must  respond  and  respond
 In  ०  very  big  way.  For  one  communal  distur-
 bance  in  our  country,  we  spend  crores  and
 Crores  of  rupees.  The  communal  forces  in
 OUr  Country  seem  getting  strength  in  the
 National  lite.  During  freedom  struggle,  all
 Worked  together  as  Indians.  There  was  no
 Question  of  Hindus,  Muslims,  Christians,
 Sikhs  or  other  castes.  Politics  and  religion
 are  different.  They  should  not  be  mixed  up.
 But  towards  this  end,  people  should  betrained
 trom  the  very  childhood.  ॥  should  take  place

 from  the  creche  itself.  Secular,  non-commu-
 nal  and  all  democratic  forces  must  stand

 together  and  fight  in  order  to  solve  the
 communal  problem.  ff  it  is  not  really  fought,
 then  we  will  not  be  able  to  come  out  of  this
 situation.  |  do  not  know  in  what  way  we  are

 going  to  progress.

 National  integration  cannot  be  success-
 ful  if  there  is  no  emotional  involvement.  Inthe
 educational  field,  there  should  be  an  all
 round  effort  for  promoting  emotional  integra-
 tion,  Media  also  should  play  a  big  role.

 |  have  no  time;  otherwise,  |  would  have
 touched  some  more  points.  Atext-book  must
 be  written  in  this  direction.  |  know,  you  are

 going  to  ring  the  bell;  before  you  do  that,  |  will
 conclude.  |  have  so  many  things  to  say  but

 anyway,  |  will  conclude  now.

 With  these  words,  |  support  the  de-
 mands.

 SHRI  THAMPAN  THOMAS  (Mave-
 likara):  Sir,  1  fear  whether  there  is  any  value
 for  this  system  of  the  Government.  It  ap-
 pears  that  all  the  systems  are  being  torpe-
 doed  and  jeopardized.

 Where  is  the  system  of  Budget?  We
 have  got  a  Budget  system.  Only  afew  weeks
 back,  |  made  a  speech  on  similar  Excess
 Demands  for  Grants  and  |  criticised  the

 system  and  also  the  way  in  which  Mr  Gadhvi
 had  replied.

 You  have  to  come  up  with  Supplemen-
 tary  Demands,  Supplementary  Appropria-
 tions  and  all  that.  So,  the  exercise  which  we
 do  here  becomes  futile.  On  top  of  all  these

 things,  it  happens  that  this  Parliament  passed
 the  Budget  only  a  few  days  back.  All  of  a
 sudden  comes  another  demand  for  Rs.  2,000
 crores  because  of  prime  Minister's  declara-
 tion.  So,  what  is  the  respect  that  we  pay  to
 this  institution?  After  Parliament  passes  the

 Budget,  over  and  above  that  if  an  expendi-
 ture  of  Rs.  2,000  crores  can  be  announced

 by  the  Prime  Minister—whatever  may  be  the

 purpose—!  wounder  what  is  the  value  that
 we  give  to  this  institution.
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 Similarly,  today  ail  of  a  sudden  there  is

 an  announcement  saying  that  the  Session  is

 extended.  (interruptions)  This  has  been

 institutionalized,  which  means  that  this

 Government  lacks  the  perspective.  Its  view,
 its  look-out,  its  working  are  all  on  an  ad  hoc

 basis.  This  ad  hoc-ism  is  very  bad  for  this

 country.

 The  framers  of  our  Constitution  had

 never  thought  of  this  ad  hocism.  This  ad

 hoc-ism  results  in  malpractices  and  also

 ends  in  gross  injustice  to  the  common  people
 of  this  country.  When  we  have  a  total  look  at

 the  institutions,  and  go  through  the  discus-

 sions  which  our  forefathers  and  leaders  of

 the  nation  had  during  earlier  budgets,  we
 see  that  there  was  some  seriousness  then.

 They  were  involved  in  it.  Government,  of

 course,  confined  itself  to  those  things,  and

 Government was  accountable  to  Parliament.

 What  do  we  see  now?  Before  the  Budget
 comes,  the  administered  prices  come.  After

 the  Budget,  there  will  be  a  programme  which

 is  populist,  a  gimmick,  a  fraud  on  the  people,
 i.e.  this  ad  hoc-ism.  After  that,  we  have  the

 Appropriations,  Demands for  Excess  Grants
 and  Supplementary  Budgets.  Because  of  all

 these  things,  the  rise  in  inflation  is  very  high.
 In  the  Budget  if  you  say  that  the  deficit  will  be

 Rs.  5,000  crores,  finally  when  it  is  tallied,  it
 will  be  Rs.  12,000  crores.  What  will  be  its

 overall  effect?

 |  have  repeatedly  said  that  the  overall
 effect  is  that  the  value  of  the  rupee,  com-

 pared  to  1960,  is  reduced  to  12  or  11  paise
 in  1984.  Who  is  the  sufferer;  on  the  whole,
 what  is  happening?  Why  this  ad  hoc-ism;
 who  do  we  do  these  things?  Our  Constitu-

 tion,  our  budgeting  and  our  systems  had  a
 certain  sanctity.  Why  has  this  been  over-
 looked?  On  the  whole,  this  immaturity  plays

 abig  role  in  our  nation.  The  destabilization  of
 the  nation’s  economy  is  there  on  account  of

 such  malpractices.  This  is  very  well  revealed

 by  these  Appropriations-which  you  have

 spent;  we  have  no  other  alternative  but  to

 approve  them,  because  they  are  a  fate  ac-

 compli.  Because  they  are  a  fait  accompli,  we
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 have  to  a  prove  them.  For  what  purpose
 have  they  been  spent?

 What  Mr.  Amal  Datta  has  said  is  correct.
 It  is  surprising  that  such  a  huge  amount,  viz.
 Rs.  45crores  has  been  spent  in  Lakshadweep
 or  Andaman  and  Nicobar  islands,  for  a  par-
 ticular  purpose.  Of  course,  you  should  give
 us  an  explanation,  as  to  whether  what  he
 said  is  correct  or  not.  We  read  in  the  papers
 that  one  big  war  ship  was  going  around

 Andaman-Nicobar  islands  when  2  or  3  per-
 sons  visited  that  place—which  cost  us  crores

 of  rupees  per  day.  Perhaps  it  would  not  have
 come  on  the  personal  account  of  the  Prime

 Minister.  But  since  the  Prime  Minister  is

 going  to  visit  a  particular  island,  if  that  island
 is  surrounded  by  Defence  forces  and  if  it

 comes  as  part  of  the  Defence  accounts

 ultimately,  of  course  it  will  be  a  fraud  on  the

 people.  What  doubt  can  be  there  about  it?  If

 it  is  an  expenditure  directly  shown  as  in-
 curred  on  Prime  Minister's  visit,  |  can  under-
 stand  it  if  it  comes  as  an  appropriation  त  ।  is
 shown  as  an  appropriation  for  Defence,  ।  call

 it  as  fraud.  No  doubt  about  it.  Mr  Amal  Datta

 had  been  fortunate  to  be  the  Chairman  of  the
 Public  Accounts  Committee,  and  he  could
 find  out  those  things.  The  nation  really  re-

 quires  an  explanation  from  the  Minister  if  that
 is  true.  If  that  is  true,  we  require  an  explana-
 tion  for  that.  The  nation  requires  an  explana-
 tion  on  this  point.

 |  also  see  that  Rs.  200  crores  are  now

 being  demanded  for  Defence  services.  For

 what  prupose  is  the  demand  being  made?

 Last  time  |  do  remember  Mr.  Gadhvi

 said,  while  replying  to  the  debate,  that  was
 for  the  prupose  of  the  freedom  fighters’
 pension  or  something  like  that.  Then  |  said,
 if  it  is  for  Sri  lankan  purposes,  |  do  not  agree
 to  that,  because  it  is  at  the  cost  of  the  nation.
 If  it  is  so,  then  it  is  an  immaturity  or  adhocism

 and  you  are  playing  with  the  lives  of  the

 people.  You  will  have  to  put  a  stop  to  it

 somewhere.

 [  Translation]

 DR.G.S.  RAJHANS  (Jhanjharpur):  Mr.



 ”  D.E.G.  (Geni),  86-87  VAISAKHA  20,  1911  (SAKA)  D.E.G.  {Genl.),  86-87  3

 Deputy  Speaker,  Sir,  |  was  listening  to  the

 speeches  of  my  friends  from  the  opposition

 very  attentively.  |  paid  attention  to  the  points
 raised  by  Shri  Reddy,  Shri  Amal  Datta  and

 Shri  Thampan  Thomas  with  rapt  attention.  |

 was  amazed  at  the  irresponsible talk  of  Shri

 Ama!  Datta,  particularly  when  he  is  chairman

 of  P.A.C.  There  is  an  excess  expenditure  of
 Rs.  10.33  crore  in  Andaman  and  Nicobar
 Islands.  There  is  an  explanatory  note  under
 it:

 [English]

 “The  excess  is  mainly  due  to  larger
 expenditure  (i)  purchase  of  stores  for
 maintenance  of  buildings  (ii)  claims  of

 Shipping  Corporation  of  India  for  ship-
 ping  services  (iii)  settlement  of  certain

 outstanding  dues  of  Medical  Stores

 Depot  and  (iv)  implementation  of  the
 Fourth  Pay  Commission's  recommen-
 dations.”

 [  Translation]

 Where  is  it  mentioned  that  expenditure  was
 incurred  in  connection  with  the  visit  of  the
 Hon.  Prime  Minister,  these  things  are  in-
 tended  to  mislead  the  people.  While  being  a
 member  of  this  House,  you  are  misleading
 the  people.  What  greater  injustice  can  be
 there  than  this?

 You  say  that  it  has  been  put  under
 Detence.  Where  has  it  been  put  under  De-
 fence?  You  want  to  mislead  the  people  so
 that  reports  may  be  appear  in  the  newspa-
 pers  that  Prima  Minister  visited  Andaman
 Nicobar  islands.

 SHRI  AMAL  DATTA  (Diamond  Har-

 bour):  Was  no  expenditure  incurred  on  the
 visit  of  the  Prime  Minister.  You  may  say  no

 expenditure  was  incurred.

 DR.  G.S.  RAJHANS:  No  such  expendi-
 ture  was  incurred.  you  identify  the  expendi-
 ture.

 [English}

 SHRI  AMAL  DATTA:  Under  which  Head
 are  you  showing  it?  You  are  admitting  that
 the  money  has  been  spent  on  the  Prime
 Minister's  visit.

 DR  G.S.  RAJHANS:  No,  |  am  not

 admitting  it.  (dnterruptions)......

 SHRI  AMAL  DATTA:  Are  you  not

 admitting  that  any  expenditure  has  been
 incurred  at  all?  The  entire  Navy  went  there.

 MR.  DEPUTY-SPEAKER:  |  donot  want

 any  dialogues  between  the  members.

 (Jnterruptions)........

 DR.  G.S.  RAJHANS:  Everything  is  in
 black  and  white.  Don’t  try  to  misiead  the

 people.  There  is  no  mention  like  that.

 (Interruptions).........

 [  Translation]

 What  ।  mean  to  say  is  that  whatever  you  say,
 it  should  be  based  on  facts.  Not  for  the  sake
 of  criticism.  (Interruptions).......  All  the
 items  of  expenditure  have  been  specified  an
 there  is  an  explanatory  note  under  each
 ittem—for  instance  in  case  of  Defence  Pen-
 sion:

 [English]

 “The  excess  over  the  Voted  Grant  was

 mainly  attributable  to  larger  expendi-
 ture  on  (i)  procurement  of  stores  and
 POL  on  account  of  certain  operational
 requirements  and  (ii)  maintenance
 works.”

 [  Translation]

 What  is  wrong  in  it?  ।  could  not  be
 assessed.
 Under  Defence  Service-Army:

 [English]

 “The  excess  over  the  Voted  Grant  was
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 mainly  attributable  to  larger  expendi-
 ture  on  procurement  of  stores  and  POL

 on  account  of  certain  operational  re-

 quirements  and  maintenance  works.”

 [  Translation)

 ॥  was  not  foreseen,  what  is  wrong  in  it?

 Under  Defence  Service-Navy:

 [English]

 “The  excess  over  the  Voted  Grant  was

 mainly  attributable  to  larger  expendi-
 ture  on  Naval  Stores,  aircrafts  due  to

 variation  in  exchange  rates  and  POL  to

 meet  operational  needs  and  mainte-

 nance  works.”

 [Translation]

 under  Defence  Service  Air  Force  :

 [English]

 “The  excess  over  the  Voted  Grant  was

 mainly  attributable  on  account  of  larger

 expenditure  on  aviation  stores  and  POL
 as  a  result  of  introdution  of  new  air-

 crafts,  maintenance  works,  and  larger
 expenditure  on  implementation  of  the

 Fourth  Pay  Commission’s  recommen-
 dations.”

 ।  Translation]

 Who  could  foresee  it?
 under  Capital  outlay  Defence  Sern-

 ices:

 [English]

 “The  excess  was  mainly  attributable  to

 larger  expenditure  due  to  acceleration
 in  the  progress  of  construction  works.”

 [Translation]

 Who  would  foresee  it?  Therefore,  |  say  that
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 excess  grants  on  account  of  excess  expen-
 diture  submitted  by  the  Government,  are

 fully  justified  and  there  can  be  no  two  opin-
 ions  about  it.  Shri  Reddy  has  left,  |  wanted  to

 say  a  few  things  to  him.  He  had  _  said  that

 huge  expenditure  was  being  incurred  on
 defence  and  he  insisted  that  we  were  quar-

 reling  with  Nepal.  |  want  to  make  it  clear  that
 we  are  not  quarreling  with  Nepal,  China  and

 America  are  instigating  Nepal  to  quarrel  with

 us.  He  may  have  or  may  not  have  visited

 Nepal.  |  live  very  near  to  Nepal,  my  house,

 my  area  lies  on  Indi-Nepal  Border.  |  have
 visited  Nepal  thousands  of  times.  All  the

 people  living  in  the  foot-  hills,  people  of

 Indian  origin,  are  congratulating  the  Indian
 Government  today  for  adopting  a  firm  and

 strong  attitude  for  the  first  time  and  they  have

 said  that  they  will  no  more  tolearte  many

 wrong  things.  Instigated  by  China,  our  broth-

 erly  nation  Nepalisdoing  many  wrong  things.
 Anti-air-craft  guns,  thousand  of  truck  load  of
 ammunition  have  been  procured  from  China

 and  stored  in  the  foot-hill  area  barely  2-3  km.

 away  from  our  border.  Is  there  any  justifica-
 tion  for  these  activities  by  Nepal?  Can  the

 people  of  C.P.M.  who  owe  loyalty  of  China

 give  any  justification  for  it.....(Interruptions)

 Why  do  you  feel  uneasy?  ॥  is  in  the  national

 interest,  please  listen.  What  is  the  purpose
 behind  bringing  from  China,  thousands  of
 truck  load  of  ammunition  and  keeping  it  in

 the  foot  hill  area.  The  people  of  Indian  origin,
 who  have  been  living  in  Nepal  for  the  last
 600-700  years,  are  being  exploited.  Nepal  is

 asking  them  to  produce  citizenship  certifi-

 cates.  How  can  they  do  so  when  no  citizen-

 ship  certificate  have  been  issued  to  them?
 The  people,  who  have  been  working  there
 for  the  last  50  years,  are  being  asked  to

 produce  work  permits  when  the  fact  is  that
 no  work  permits  have  been  issued  to  them.
 ॥  is  a  simple  case  of  asking  the  persons  of
 Indian  origin,  whose  number  runs  intocrores,
 to  quit  Nepal.  Itis  really  shameful  that  some
 of  our  people  are  supporting  Nepal  instead
 of  condemning  it  for  its  intransigent  actions.
 lakhs  of  people  living  in  the  foothill  area  on
 Indo  Nepal  Border,  have  supported  the  ac-

 tion  of  Government  of  India  and  have  re-

 quested  it  to  adopt  a  firm  attitude.  Thou-
 sands  of  people  had  been  passing  through
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 Nepalese  territory  for  hundreds  of  years
 while  travelling  from  one  part  of  Bihar  to

 another  area  of  the  State  and  their  vehicles

 were  never  taxed.  Today  on  each  occasion,
 a  motor-cycle  passes  through  Nepal,  it  has

 to  pay  a  tax  of  Rs.  100,  what  is  the  justifica-
 tion  for  it?  ॥  someone  crosses  the  Nepalese

 territory.  20  times  in  a  day,  how  ridiculous  it

 looks  if  one  has  to  pay  Rs.  100  as  tax  each

 of  the  20  times?  What  is  the  justification  in

 your  siding  with  Nepal?  ।  feel  that  Govern-

 ment  has  taken  a  very  firm  attitude  towards

 Nepal.  |  congratulate  the  Government  on

 behalf  of  the  people  living  on  Indo-Nepal
 Border  and  request  the  Government  to  stick

 to  it  so  that  Nepal,  which  has  been  influ-

 enced  and  instigated  by  C.I.A.  and  forces

 hostile  to  us,  is  made  to  see  reason  and  logic
 and  view  the  situation  in  the  right  perspec-
 tive.

 |  want  to  say  one  or  two  more  things.
 Commenting  on  the  audit  note  that  an  ex-

 cess  expenditure  of  Rs.  2  lakh  20  thousand

 was  incurred,  you  have  stated  in  the  note  on

 this  Excess  Grant.

 [English]

 The  excess  was  due  to  the  effect  of

 implementation  of  the  Fourth  Pay  Commis-
 sion  recommendations  relating  to  Group  A

 Officers,  which  could  not  be  anticipated  to
 the  full  extent.

 [  Translation)

 Itis  correct  that  the  pay  Commission  granted
 high  salaries  to  the  officers  of  Group-A  re-

 sulting  in  this  excess  expenditure.  My  sub-
 mission  is  that  since  salary  of  officers  of

 Group-A  have  been  increased,  they  must  be

 made  to  do  more  work.  With  this  increase  tn

 their  salary,  they  have  perhaps  become  the

 highest  paid  officers  in  the  country.  In  fact,

 to-day,  bureaucrats  have  become  monarchs.

 They  are  no  more  public  servants  but  have

 become  public  masters.  They  only  rule  and
 no  development  work  is  done.  That  is  the
 situation  not  only  is  one  state  but  in  all  the
 states.  if  the  Government  is  interested  in

 making  India  a  welfare  state  inthe  realsense

 of  the  term,  then  it  should  ask  the  Group  A
 officers  to  serve  the  people  in  the  true  spirit.

 An  expenditure  of  Rs.  2  lakh  fifteen
 thousand  has  been  incurred  on  tourism.  It

 means  that  due  attention  has  not  been  paid
 to  tourism.  Tourism  has  a  tremendous  scope
 in  our  country  and  if  it  is  developed  properly
 our  country  can  earn  huge  amount  of  foreign
 exchange.  Therefore  tourism  needs  to  be

 paid  full  attention.  The  Government  has  spent
 Rs.  10  crore  92  lakh  on  public  works  and

 many  items  have  been  under  taken  in  it.  This

 expenditure  appears  to  be  on  the  quite  high
 side  and  therefore  needs  to  be_paid  atten-

 tion.  The  Export  Promotion  and  Export  Pro-
 duction  Bill  shows  an  excess.  This  is  all  right
 but  exports  need  to  be  promoted  as  there  is

 still  a  lot  of  potential  in  this  field.  All  the  big
 business  houses  take  no  interest  in  export
 promotion.  We  will  have  to  take  such  meas-

 ures  that  the  big  business  houses  in  our

 country  may  take  interest  in  export  promo-
 tion  because  the  position  of  our  foreign

 exchange  and  balance  of  payment  is  not

 satisfactory.

 With  these  words  |  thank  you  for  having
 granted  me  the  time  to  speak.

 SHRI  RAM  BHAGAT  PASWAN  (Ros-
 era):  Mr.  Deputy  Speaker,  Sir,  |  rise  to

 support  the  demands  for  Grants.  The  circum-
 stances  take  such  turn  that  the  Government
 has  to  incur  additional  expenditure.  The
 Government  had  to  sanction  additional  funds
 to  implement  the  recommendations  of  the
 Fourth  Pay  Commission.  However  |  would
 like  to  draw  your  attention  to  some  such
 schemes  of  North  Bihar  which  are  lying
 pending  inwantoffinancial  assistance.  These
 schemes  require  at  the  most  an  amount  of
 Rs.  10-15  billion  to  implement  them.  ff  these
 schemes  are  implemented,  they  can  prove
 extremely  beneficial.  These  schemes  are

 the  approved  ones  and  work  on  them  had

 already  been  started  but  they  had  to  be

 abandoned  because  of  financial  crisis.
 Whenever  we  ask  to  re-start  these  schemes,
 it  is  stated  that  still  there  is  a  financial  crisis
 and  it  is  not  possible  to  implement  them.

 Therefore  |  would  request  the  hon.  Minister



 3  D.E.G.  (Geni.),  86-87

 [Sh.  Ram  Bhagat  Paswan]

 that  all  the  schemes  which  are  lying  pending
 in  North  Bihar  should  be  implemented  be-

 cause  these  are  productive  schemes  and

 with  their  implementation  not  only  will  the

 Government  be  benefitted,  but  poverty  and

 unemployment  can  also  be  alleviated.  |,

 therefore,  urge  upon  the  Government  to

 give  financial  assistance  for  these  schemes

 so  that  they  may  be  implemented.

 |  would  like  to  add  that  North  Bihar  is

 struck  by  floods  every  year  and  the  perma-
 nent  solution  to  this  problem  lies  in  the  con-

 struction  of  dams  on  the  three  rivers  viz-in

 the  barrage  area  on  the  river  Kosi,  on  Kamila

 Bagaan  river  in  Sisa  Pani  and  on  the  river

 Baagmati  at  Nunthar.  It  will  solve  the  prob-
 lem  of  shortage  of  power  in  North  Bihar.
 Rather  it  can  remove  the  shortage  of  power
 in  the  entire  country  and  power  can  be  sup-

 plied  to  each  and  every  house.  Therefore  the

 Government  should  complete  this  work  by

 providing  special  financial  assistance  for  this

 purpose.  There  is  not  even  a  single  factory  in

 North  Bihar.  You  may  get  a  survey  con-
 ducted  in  this  regard.  people  in  this  region
 are  wriggling  under  poverty  andthe  wrath  of

 Nature.  Here  in  this  state  some  parts  have
 excess  of  rains  and  floods,  some  others

 have  scanty  rainfall  and  drought.  Govern-
 ment  has  to  spent  crores  of  rupees  on  relief

 measures  on  that  account.  Just  now  Dr.  (9.5.

 Rajhans  has  pointed  out  that  the  Govern-
 ment  is  going  on  increasing  the  salaries  of
 the  officers  but  you  should  look  to  it  that  80

 per  cent  of  the  development  funds  is  pock-
 eted  by  the  bureaucrats.  Funds  meant  for
 the  construction  of  roads  in  villages  are

 diverted  for  constructing  their  own  palatial

 buildings.  The  Government  may  provide
 facilities  to  the  officers  and  increase  their
 salaries  as  well  as  pensions  but  the  corrup-
 tion  prevailing  among  them  should  be  curbed
 so  that  the  funds  meant  for  development

 may  not  be  misused.

 |  would  also  like  to  submit  that  four
 thousand  employees  of  Ashok  Paper  Mill  in
 North  Bihar  are  without  employment  as  it  is

 lying  closed  these  days.  Whenever  a  point  is
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 raised  to  re-open  them,  it  is  stated  that  there
 is  a  financial  crisis.  Innumerable  number  of

 representations  were  sent  and  on  a  number

 of  occasions  there  were  dharmas  and  hun-

 ger  strikes  to  get  it  re-opened  but  it  was  not

 reopned  on  the  pretect  of  financial  crisis.

 That  mill  has  thousands  of  acres  of  land  on

 which  there  are  buildings  fitted  with  machin-

 ery  etc.  However  it  is  not  being  operated  in

 the  name  of  financial  crisis.  The  Govern-
 ment  should  take  steps  to  re-open  it.

 The  Government  should  find  out  the

 extent  of  Regional  imbalances.  In  North  Bihar

 the  flood  situation  has  not  been  controlled,
 there  is  no  means  of  transport  and  no factory
 has  been  set  up  there.  Thus  there  has  been

 no  development  in  this  area.  In  order to  start

 development  work  there  it  is  essential  that  a

 railway  line  is  constructed  from  Sakri  to

 Hasanpur.  It  will  cost  Rs.  60-65  crores.

 Similarly  a  broad  gauge  line  should  also  be

 constructed  between  Darbhanga  and  Sa-

 mastipur  to  connect  these  Ports  with  Nepal
 and  anumber  of  other  big  cities  of  India.  ।  will

 cost  not  more  than  Rs.  40  crores.  All  these
 schemes  are  the  approved  ones  and  due  to
 their  not  implementation,  the  entire  North
 Bihar  is  facing  a  lot  of  problems.  Whenever

 we  request  the  hon.  Railway  Minister  for  the
 construction  of  these  railway  lines,his  pet

 reply  comes  that  there  is  financial  crisis  and
 he  is  not  in  a  position  to  get  these  lines

 constructed.  Through  you  |  would  like  to
 draw  the  attention  of  the  hon.  Minister to  the

 requirement  of  additional  funds  for  the

 completion  of  this  work  so  that  the  poverty  of
 the  people  living  in  North  Bihar  may  be
 alleviated  and  power  generated  here  and
 the  finished  goods  manufactured  here  in  the
 factories  may  be  supplied  to  other  places.

 ।  would  like  to  make  one  more  submis-

 sion,  that  in  the  recent  major  earthquake  in

 Bihar,  thousands  of  houses,  school  build-

 ings  and  universities  were  devastated.  Thou-
 sands  houses  of  the  poor  people  also  got
 damaged  which  they  have  not  been  able  to
 re-construct.  Earlier  we  had  got  the  informa-
 tion  that  amount  of  Rs.  7-8  thousand  will  be

 given  as  the  amount  of  compensation  for
 Kuchha  houses  and  Rs.  25  thousand  for
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 puoca  houses.  However  this  amount  has  not

 yet  been  paid  to  them  and  it  is  being  done  in

 the  name  of  financial  crisis.  Earthquake  has

 caused  a  heavy  damage  in  these  parts.
 Hence  the  Government  should  provide

 special  grant  to  Bihar  for  the  earthquake
 affected  people  so  that  the  houses  of  the

 poor  which  have  been  raised  to  ground  may
 be  re-constructed.

 The  problem  of  the  unemployed  youth
 is  assuming  a  very  serious  dimension.  The

 Government  provides  them  only  Rs.  25

 thousand  to  start  their  own  business  in  this

 period  of  inflation  and  even  for  that  they  have

 to  run  from  pillar  to  post.  They  get  trapped  in

 the  labyrinth  of  rules.  The  Government  should
 increase  this  amount  from  Rs.  25  thousand

 to  Rs.  one  lakh  and  make  such  an  arrange-
 ment  that  the  applicant  may  get  this  amount

 easily.  This  is  quite  essential.  It  will  help  the

 unemployed  youth  in  starting  their  own

 business.

 Besides,  |  would  also  like  to  add  that  the
 Government  has  set  up  housing  boards  in

 urban  areas.  It  is  even  more  necessary to  set

 up  such  boards  even  in  rural  areas.  In  the
 urban  areas  people  do  have  the  facility  of

 Government  accommodation  but  the  situ-

 ation  in  rural  areas  is  quite  different.  The

 Government  should  make  a  provision  of

 funds  for  housing  boards  in  rural  areas  as

 well.  Besides  such  houses  should  be  got
 constructed  in  the  rural  areas  as  may  not

 collapse  during  floods  and  other  natural
 calamities.  You  should  see  the  condition  ot

 the  houses  which  are  being  constructed  in
 the  Harijan  colonies  being  built  up  under

 “Indira  Awas  Yojana”.  These  newly  con-
 structed  houses  hardly  take  any  time  to

 collapse.  An  amount  of  Rs.  5-6  thousand  is

 provided  for  the  construction  of  each  such
 house  yet  the  entire  amount  is  not  spent  on
 them.  As  a  result  these  houses  cannot  with-
 stand  the  fury  of  natural  calamities.  They  get
 collapsed  very  soon  taking  the  life  of  anumber
 of  persons,  The  Government  should  provide
 an  amountof  at  least  Rs.  50  thousand  forthe
 houses  which  are  being  constructed  under

 Indira  Awas  Yojana.  That  much  of  amount  is
 a  must  for  the  construction  of  a  house.  The

 number  of  houses  to  be  constructed  may  be
 small  but  these  should  be  strong  and  durable
 because  these  are  meant  for  human  beings
 and  not  for  animals  but  if  one  happens to  see
 the  condition  of  these  houses  being  con-
 structed  at  present,  it  seems  the  other  way
 round.  You  go  there  and  ascertain  the  facts.
 |  would,  therefore,  like  to  request  the  hon.

 Minister  of  Finance  to  provide  at  least  Rs.

 50,000  for  a  house  under  the  Indira  Awas

 Yojana  so  that  a  good  house  could  be  con-
 structed  for  the  people  to  live  in  it.  Itdoes  not

 matter  if  only  a  few  number  of  houses  are
 constructed.  |  would  like  to  request  you  to
 issue  directions  in  this  regard.

 Wherever  there  are  floods,  there  is  inci-

 dence  of  diseases  like  malaria  in  its  after-

 math.  Even  ordinarily  there  are  such  dis-

 eases  in  the  villages.  Besides,  the  provision
 for  drinking  water  in  the  villages  is  quite
 inadequate.  Hence  the  Government  should

 make  compulsory  provision  of  drinking  wa-

 ter  in  the  villages  especially  in  Harijan  colo-
 nies.  Government  should  provide  more  funds
 for  drinking  water  so  that  people  could  get
 clean  and  potable  water.

 With  these  words  lexpress  my  gratitude
 to  you  for  giving  me  time  to  express  myseff.

 SHRI  RAMASHRAY  PRASAD  SINGH

 (Jahanabad):  Mr.  Deputy  Speaker,  Sir,  the

 august  House  is  holding  a  discussion  on
 Demands  for  Excess  Grants.  From  the  very
 practice  of  Demands  for  Excess  Grants  being
 brought  before  the  House  time  and  again  it

 appears  that  the  Government  is  not  paying
 any  heed  to  the  recommendations  of  the
 House.  Government  is  working  in  an  irre-

 sponsible  way  which  is  causing  a  huge
 damage  to  the  country.  The  wrong  economic

 policies  of  the  Government  are  putting  an
 adverse  effect  on  the  people.  Besides,  the

 economic  development  in  the  States  have
 come  to  a  dead  slow  dus  to  these  policies.  If

 the  Government does  not  take  tangible  steps
 to  control  inflation,  the  economic  structure  of
 the  country  will  collapse.  Due  ta  inflation  the

 prices  of  essential  commodities  are  increas-

 ing  by  leaps  and  bounds  and  foreign  ex-

 change  reserve  of  the  Government  is  also
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 shrinking.  The  value  of  rupee  is  going  down

 in  the  international  market.  |  would,  there-

 fore,  like  to  warn  the  Government  that  if  the

 non-plan  expenditure  is  not  controlled,  it

 would  be  difficult  to  save  the  country  in

 future.  This  time  the  House  could  not  discuss

 the  Budget  in  respect  of  a  number  of  Depart-
 ments.  These  were  left  out  with  the  plea  that

 time  for  that  was  short.  Mr.  Deputy  Speaker,
 Sir,  it  was  very  necessary  that  discussions

 should  have  been  held  on  each  of  them.  It

 would  have  helped  the  Government,  but  the

 Government  sidetracked  it.

 Education  is  the  most  important  thing  in

 a  country.  The  Government  has  not  been

 able  to  lay  down  any  specific  policy  in  regard
 to  education  over  the  last  42  years.  As  a
 resutt  of  it,  children  of  farmers,  labourers  and

 poor  people  still  continue  to  be  illiterate  in

 the  villages.  The  Government  has  provided
 for  various  types  of  education.  There  is  one

 type  of  it  in  which  education  is  received  free

 of  charge  and  in  an  another  type  of  it,  it  costs

 Rs.  10,000  per  month.  In  villages,  there  is

 free  education  in  primary  schools,  but  there

 are  no  academic  activities  in  these  schools,
 Farmers’  sons  get  admitted  to  these  schools.

 You  may  conduct  a  survey  to  find  out  the

 position  and  progress  of  education  in  the

 villages.  In  this  connection  |  would  like  to  tell

 you  that  just  like  Gurudaspur  etc.  which  is  a

 sensitive  area  in  Punjab,  my  constituency
 Jahanabad  in  Bihar  is  also  going  to  be  a

 sensitive  area.  There  is  no  arrangement  of

 schooling  of  children  in  the  villages  having  a

 population  of  500  to  1000  people.  That  is

 why  these  villages  are  turning  into  naxalite

 pockets.  Ihave  been  time  and  again  bringing
 this  matter  to  the  notice  of  the  Government
 as  to  how  speedily  the  youths  of  that  area  are

 joining  the  liberation  organisation.  If  you
 want  to  eliminate  the  sensitiveness  in  the

 area,  you  will  have  to  fulfill  your  commit-

 ments  you  had  made  to  these  poor  people
 for  the  provision  of  primary  education  in

 villages  having  a  population  of  200  people  of
 Scheduled  Tribes,  300  people  of  Scheduled
 Castes  and  500  general  category  people
 during  the  Seventh  Five  Year  Plan.  But  no
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 such  arrangements  have  so  far  been  made
 in  this  area  even  though  the  term  of  the

 Seventh  Five  Year  Plan  is  going  to  be  over.

 |  have  time  and  again  been  raising  this  point
 in  the  house,  but  no  attention  is  being  paid to
 that.

 Mr.  Deputy  Speaker,  Sir,  there  are  still

 some  points  that  |  would  like  to  bring  to  your
 kind  notice.  People  are  experiencing  acute

 shortage of  drinking  water  in  my  area.  Hence,
 these  people  have  to  go  to  distant  places  for
 water.  People  store  water  in  pucca  water

 tanks  and  use  it  for  drinking  proposes.  That
 is  the  situation  in  a  number  of  places  in

 Jahanabad.  Thirdly,  a  number  of  projects
 are  lying  pending  with  the  Government  for

 the  last  9  to  10  years  and  no  action  is  being
 taken  on  them.  Punpun  Daragha  Project  is

 also  one  such  projects,  the  estimated  cost  of
 which  has  escalated  manifold  as  compared
 to  its  original  estimate.  If  we  want  that  devel-

 opment  should  take  place  in  the  country  in

 the  real  sense,  we  will  have  to  complete  all
 the  projects  lying  pending  for  want  of

 clearance.  ॥  shortage  of  funds  comes  in  the

 way,  how  these  projects  willbe  implemented?
 These  projects  will  remain  incomplete  for  all
 time  to  come.  |  would  like  to  request  the

 Government  not  to  overlook  these  projects.
 The  Punpun  Daragha  Project  may  please  be
 cleared  at  the  earliest  and  handed  over  to

 theGovernment  of  Bihar.  Separate  funds
 should  be  provided  for  this  project  so  that

 irrigation  facilities  could  be  made  available
 to  the  people  of  that  area  and  sensitiveness

 of  the  area  could  be  eliminated.

 |  would  like  to  make  yet  another  submis-
 sion.  |  came  cross  a  very  serious  situation
 and  large  scale  bungling  in  respect  of  the
 1988  preliminary  examination  of  the  Civil
 Services  in  which  people  had  a  great  trust
 and  faith.  Malpractice  on  a  large  scale  took

 place  in  this  examination.  |  know  an  instance

 in  which  the  candidate  was  called  out  and

 given  help  to  copy  out  the  answer.  Thereaf-

 ter,  the  boy  was  got  passed  in  the  test.  It  is
 not  a  healthy  sign  if  the  people  entrusted  with
 the  responsibility  of  running  the  country
 indulge  in  such  malpractices.  This  type  of

 irregularities  took  place  especially  in  Bihar
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 and  Uttar  Pradesh.  |  ask  you  to  hold  an

 enquiry  into  this  incident.  ॥  you  do  not  get
 this  thing  enquired  into  the  conditions  will  go
 on  deteriorating  in  the  country.  It  will  also

 create  resentment  among  the  youths.  You

 know  what  difficulties  you  face  and  what  cost

 you  pay  when  the  youths  are  enraged.  Even

 after  that  their  resentment  does  not  recede.

 This  matter  must  be  got  enquired  into  by  the

 C.B.I.  You  should  not  at  all  hesitate  to  hold

 an  enquiry,  because  it  will  teach  a  lesson  to

 the  coming  generations  as  to  how  the  defaul-

 ters  are  punished.  Jahanabad  has  been
 declared  a  ‘no  industry’  district.  You  are

 going  to  open  big  industries  in  the  sensitive

 areas  in  Punjab.  |  would  like  to  request  you
 to  set  up  new  industries  in  Jahanabad  in

 Bihar  on  the  same  line  so  that  the  youths  of

 the  area  who  are  roaming  about  hither  and

 thither  could  join  the  national  mainstream.
 The  hon.  Prime  Minister  has  time  and  again
 been  making  a  reference  to  Jahanabad,  but

 in  spite  of  every  day  killings,  the  Government

 is  not  paying  any  attention  to  it.  There  is
 some  Government  land  which  should  be

 distributed  among  the  poor.  The  Govern-

 ment  have  enacted  a  law  in  respect  of  con-

 solidation  of  land  and  made  a  propaganda
 that  land  will  be  distributed  among  the  poor

 people  and  the  Harijans.  In  my  constituency
 there  isa  village  called  Dumari  in  Ghosi  sub-

 division.  Land  deeds  were  prepared  in  the

 name  of  poor  people  of  that  village  and  the

 file  was  sentto  the  Finance  Commissioner  of
 Bihar  for  proper  settlement  of  that  land.  But

 the  Finance  Commission  returned  the  file

 with  the  remarks  that  if  the  land  is  allotted  to

 Harijans,  there  will  be  widespread  blood-

 shed  and  out  break  of  riots.  This  is  what  the

 Commissioner  has  written.  You  can  call  for
 the  file  and  see  it  yourself.  You  may  also  see
 if  the  Commissioner  is  empowered  to  write
 like  this  and  also  find  out  as  to  what  are  the

 powers  of  the  Commissioner.  15  it  indicative
 of  the  success  of  the  20  point  programme?
 |,  therefore,  request  you  to  distribute  land

 among  Harijans  against  land  deeds  pre-

 pared  for  the  purpose.  The  State  Govern-
 ments  should  be  pressurized  to  do  the  need-
 ful  in  this  regard.  With  these  words  |  con-
 clude.

 SHRI  HARISH  RAWAT  (Almora):  Mr.

 Deputy  Speaker,  Sir,  this  is  a  mere  formality
 and  ।  would  like to  support  it,  |  would also  like
 to  invite  the  attention  of  the  Government  to
 two  issues.  Firstly,  such  a  heavy  excess

 expenditure  is  not  a  good  symptom.  The
 financial  Controller  should  oversee  every
 department.  These  expenditure  could  have
 been  adjusted  at  the  time  of  bringing  de-

 mands  for  supplementary  grants  by  the
 Government  in  the  House.  Failure  to  get
 them  adjusted  at  that  time  and  bringing
 excess  grants  for  approval  of  the  House  is
 not  a  healthy  symptom.  |  would  like  to  draw
 the  attention  of  the  House  towards  several

 demands  of  excess  expenditure.  At  page  15
 of  the  Bill,  against  demand  No.  83,  there  has
 been  40  per  cent  excess  expenditure.  Same

 is  the  case  with  demand  No.  74.  Against
 demand  number  56  with  regard  to  Andaman-
 Nicobar  Islands  there  has  been  54%  excess

 expenditure.  Excess  expenditure  has  been
 incurred  on  the  item  which  could  have  been

 visualised  before  hand  and  for  which  there  is

 No  justification  at  all.  This  is  a  failure  on  the

 part  of  the  Government  in  anticipating  the

 expenditure  in  advance.  The  attention  of  the

 concerned  departments  should  be  drawn  to

 it.  The  excess  expenditure  in  respect  of
 demand  No.  24  relating  the  Ministry  of  Exter-
 nal  Affairs  appears  to  the  justified,  because
 there  has  been  an  excess  of  a  small  amount
 of  Rupees  two  hundred  only,  but  30  to  40  per
 cent  excess  expenditure  is  a  matter  of
 concern.  The  excess  expenditure  in  the

 Ministry  of  External  Affairs  could  be  justified.
 The  balance  of  payment  position  in  the

 Ministry  of  Defence  disturbed  due  to  the

 implementation  of  recommendations  of  the

 Fourth  Pay  Commission  and  amendments
 made  in  the  pension  rules.

 15.55  hrs.

 [SHRI  N.  VENKATA  RATNAM  in  the

 Chair

 There  could  be  justification  with  regard
 to  Foreign  Trade  also,  because  the  burden
 on  it  increased  due  to  huge  withdrawal  by
 U.S.S.R.  and  Cechoaslovakia.  But  |  would
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 like  to  submit  to  the  hon.  Minister  to  Finance

 that  in  same  cases  Ministries  and  Depart-
 ments  should  be  instructed  to  be  vigilant
 about  it.  As  far  as  |  know,  the  P.A.C.  of  this

 House  has  also  urged  upon  the  Government
 time  and  again  to  anticipate  the  expenditure
 beforehand.  Such  situation  may  arise.  So

 efforts  should  be  made  to  make  advance

 anticipation  of  it.  Brining  such  demands  for

 grants  before  House  for  its  approval  is  not  a

 healthy  sign.  |  would  urge  upon  that  neces-

 sary  caution  should  be  taken  in  this  regard  in

 future.  |  would  also  like  to  request  the  hon.

 Minister  of  Finan¢e  that  there  are  some

 issues  which  should  be  decided  by  the

 Government.  One  such  burning  issue  is  the

 payment  of  D.A.  instalment  to  Central  Gov-

 ernment  employees.  A  clear  provision  has
 been  made  in  the  Budget  in  this  regard  and

 the  Supreme  Court  and  the  Fourth  pay
 Commission  have  also  opined  in  clear  terms

 that  the  payment  of  D.A.  should  be  made  in

 time.  The  instalment  is  due  from  January.
 The  Céntral  Government  employees  are

 becoming  restless,  as  the  instalment  has  not

 yet  been  paid.  The  payment  should  be  made

 immediately.  For  a  long  time,  the  Central
 Government  employees  are  making  a
 demand  for  a  permanent  Wages  Review

 Board  on  the  line  as  is  obtaining  in  the  public
 sector  undertakings  and  after  every  four

 years  their  wages  are  reviewed.  As  a  result
 of  wait  negotiations,  their  wages  are  in-

 creased  substantially  but  Central  Govern-
 ment  employees  are  deprived  of  such  facili-

 ties.  They  have  to  wait  for  the  setting  up  pay
 commission  and  its  recommendations.  Itis  a

 time  consuming  process.  |  would  like  to  urge

 upon  the  Government  to  setup  a  permanent

 wage  negotiation  Board  as  is  available  for
 the  public  sector  undertakings  which  could
 make  recommendations  for  the  wage  hike

 taking  the  prevailing  situation  into  account.
 This  will  bring  a  sense  of  satisfaction  among
 the  employees  of  the  Central  Government.
 This  will  be  a  historic  step  in  itself.  With  these

 words,  |  support  the  Demand  for  Excess
 Grants.

 SHRI.  N.  TOMBI  SINGH  (inner

 Manipur):  Sir,  |  support  the  Demands  for

 Excess  Grants  forthe  year,  1986-87.  1  do  not

 see  any  abnorinal  character  in  this  exercise.
 In  the  financial  procedure  we  have  adopted,

 particularly  after  independence,  this  kind  of

 exercise  is  absolutely  normal.  When  we

 examine  the  items  one  by  one,  we  will  find

 that  the  Demands  are  justified.  Of  course,
 the  only  point  that  has  to  be  made  on  the

 critical  side  is  that  some  of  the  Demands  we
 have  not  anticipated  but  it  happens  that  it  is

 part  of  the  Budgetary  exercise  of  every
 Government  like  ours.  There  are  15  sepa-
 rate  Demands  covered  by  nine  Ministries.  |

 would  like  to  confine  my  observation  to  afew
 Demands  only.

 |  would  like  to  draw  the  attention  of  the

 Government  to  the  Demand  for  Defence  in
 which  mention  has  been  made  about  the
 maintenance  aspect  of  the  Air  Force.  Today
 in  ‘The  Hindustan  Times’,  a  very  important
 article  has  been  published  under  the  caption
 “Why  IAF  has  accidents?”  by  Shri  K.  D.

 Chaddha.  In  this  article,  some  important
 points  have  been  raised.  Number  one  is  that
 we  should  avoid  accidents  in  the  Indian  Air

 Force  where  it  can  be  avoided.  It  means  that
 we  should  take  precautions  in  maintenance,

 training  and  timely  grounding  of  aircrafts  etc.
 A  suggestion  has  been  made  of  the  likeli-

 hood  of  quality  being  compromised  in  the
 maintenance  factor  by  the  Hindustan  Aero-

 nautics  Ltd.  |  do  not  know  the  facts.  But  this
 is  a  very  important  suggestion.  By  implica-
 tion,  it  is  a  stricture  on  a  very  important
 Ministry  like  Defence  because  our  Defence
 forces  should  grow  very  fast  not  only  quan-
 titatively  but  also  qualitatively  in  efficiency  in
 human  factor.  This  article  has  suggested
 that  we  have  a  number  of  important  factors
 to  be  looked  into.  Number  one  is  mainte-
 nance.  The  other  aspect  is  the  environment
 character  like  bird  menace.  It  has  to  be
 controlled  by  many  agencies.  We  must
 control  bird  menace  so  that  we  can  have
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 smooth  flights  for  civilians  and  for  defence

 planes.  We  had  passed  legislation  in  this

 regard.  ido  not  know  where  the  implemen-
 tation  of  that  legislation  stands  at  present.

 |  would  like  to  draw  the  attention  of  the
 Finance  Minister,  through  you,  to  the  aspect
 of  tourism.  A  Demand  has  come  under  the

 Ministry  of  Tourism.  Let  us  take  particularly

 my  State  of  Manipur.  Tourist  experts  and

 lovers  of  nature  say  that  Manipur  is  the

 Kashmir  of  the  East.  But,  this  certificate

 along  is  not  enough.  The  entire  North-East  is

 having  certain  handicaps  particularly  in  the

 field  of  tourism  because  of  the  ban  on  the

 visits  by  foreigners  to  that  area.  The  Govern-
 ment  had  been  good  and  wise  enough  to  lift
 the  ban  on  foreigners  visiting  Punjab.  If  the

 Government  could  examine  the  possibility  of

 lifting  the  ban  on  foreigners  visiting  North-

 Eastern  States  by  amending  the  law  regard-

 ing  the  inner  line  permit,  this  will  act  as  a

 great  booster for  the  development  of  tourism
 in  the  North-East.  In  the  same  way,  develop-
 ment  of  hostel  accommodation  should  be

 given  due  attention  and  priority.  Leaving
 Assam  for  the  moment  because  it  is  a  bigger
 and  viable  State  and  leaving  aside  Shillong
 which  is  the  capital  of  Meghalaya  for  the

 moment,  the  other  small  States,  their  capi-
 tals  and  the  cities  there  are  not  having  the

 minimum  facilities  for  Tourism.  So,  that  way,
 the  Department  of  Tourism  has  toopen  more

 hotels  with  more  investment.  perhaps,  that
 will  not  be  a  regular  and  annual  kind  of

 investment  but  it  is  once  and  for  all,  for  along

 period.  According  to  the  programme,  the

 hotel  facilities  have  to  be  developed  in  the

 smaller  States  particularly  in  the  States  of

 Manipur,  Nagaland  and  the  adjoining  States.

 The  other  aspect  that  ।  would  like  to

 mention  is  about  Water  Resources.  Mention
 has  been  made  ofthe  acquisition of  imported
 rigs.  The  imported  rigs  have  proved  to  be

 very  useful  to  the  hilly  and  rocky  areas  and

 the  North  Eastern  States  where  water  comes

 quickly  but  comes  very  oftenly.  then  the  rate

 of  rainfall  is  very  high.  But  the  water  comes

 quickly  and  goes  quickly.  In  such  areas,  we

 have  to  find  other  means  viz.  the  under-

 ground  source  of  water.  But  normally  the

 underground  tube-wells  do  not  work.  There-

 fore,  for  instance,  in  my  valley,  for  getting
 underground  water,  we  have  to  dig  thou-
 sands  of  metres  deep  into  the  ground.  But
 even  after  that,  we  do  not  get  good  drinking
 water.  We  get  only  muddy  water.  But  |  would
 like  to  say  that  in  the  rocky  areas,  hilly  areas
 and  in  the  foot-hill  areas,  the  rig  is  working
 very  satisfactorily.  ह  is  very  useful  to  such
 areas.  Therefore,  we  should  have  more  rigs
 in  these  rocky  and  hilly  areas.  There  is  ample

 justification  for  getting  more  and  more  im-

 ported  rigs  for  these  hilly  areas  so  that  the
 other  source  viz.  the  underground  source  of
 water  can  be  provided  to  these  areas.  There
 is  scarcity  of  drinking  water.  There  are  sev-
 eral  complaints  about  the  scarcity  of  drinking
 water  even  from  Calcutta  and  from  other

 valleys  and  hilly  areas.  But  then  the  nature  of

 the  problem  is  different  in  those  areas.  It  is

 quite  different  when  we  compare  the  difficul-

 ties  in  our  hilly  areas  and  the  problems  that
 we  have  in  areas  like  West  Bengal,  Calcutta

 and  other  place.  Scarcity  is  there,  no  doubt.
 but  then  the  magnitude  of  the  problem  in  the
 hill  areas  is  quite  different.  In  order to  remove

 the  water  scarcity  that  is  obtaining  in  the  hilly
 areas,  the  use  of  rigs  should  be  encouraged
 to  obtain  ground  water.  The  imported  rigs
 can  work  in  the  sub-soil  as  well  as  rocky  soil

 areas.  |  think  the  underground  water  should
 be  made  use  of  and  it  should  be  encouraged.
 We  should  have  more  rigs  for  this  prupose.

 |  would  like to  make  another  point.  Under

 the  Ministry  of  Energy,  mention  has  been

 made  of  the  Inter-State  Transmission  Lines,
 The  Government  of  India  has  given  sanction
 for  the  installation  of  transmission  lines.  We

 have  got  the  Central  Project  known  as  the
 Lokta  Hydro-Electric  Project.  From  that  proj-
 ect,  we  have  to  supply  power  to  Nagaland,

 part  of  Assam  and  Tripura  also,  When  the

 Centre  sanctions  these  transmission  lines,

 provision  has  to  be  made  that  due  care  is

 taken  to  see  that  no  ad  hoc  arrangements
 are  made.  Even  when  we  have  plenty  of

 power,  due  to  failure  of  the  transmission

 lines,  due  to  failure  of  the  Inter-State  Trans-

 mission  Line,  there  is  frequent  brake-down

 of  the  supplies.  There  is  also  another  possi-

 bility.  Since  the  transmission  lines  are  pass-
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 ing  through  difficult  hilly  areas  and  jungles,
 there  is  the  possibility  of  interception,  power-
 theft  and  for  that  nobody  has  to  pay.  There

 is  a  lot  of  possibility  to  do  such  things.  In

 order  to  be  free  from  these  problems,  the

 States  receiving  loans,  grants  or  assistance

 for  Inter-State  Transmission  lines  should  be

 given  stern  warning  that  proper  steps  should

 be  taken  to  plug  such  loopholes.

 Last  but  not  least,  |  would  like  to  mention

 about  the  industrial  and  scientific  research.

 Mention  has  been  made  in  the  demand  for

 additional  grants  that  have  been  given  to  the

 Central  Electronics.  In  our  North-Eastern

 States  because  of  transport  difficulties  and

 bottle-necks,  we  do  not  see  the  possibility  of

 big  industries  coming  up  even  within  the
 foreseeable  future.  What  can  be  thought  of

 practically  for  these  electronic  and  other

 industries  where  the  human  resource  can  be

 utilised  properly?  In  this  regard,  |  have

 mentioned  on  a  number  of  occasions  during
 my  speeches  and  also  questions  have  been

 asked  that  in  a  State  like  Manipur,  these

 industries  are  not  coming  up.  In  spite  of  our

 demands,  it  is  not  coming  up.  Railways  will
 not  be  coming.  Where  is  the  way  and  what

 are  the  means  to  provide  employment  to

 young  boys  and  girls  who  are  coming  out

 after  their  scientific  and  collegiate  educa-
 tion?  All  of  them  are  getting  frustrated  after

 getting  graduation  and  post-graduation

 degrees.  Thousand  of  them  are  getting  frus-
 trated  and  they  are  taking  to  other  ways  like

 agitation,  under-ground  activities,  insurgency
 etc.  We  can  stop  them  somewhere  if  we  can

 provide  some  means  of  employment.  And
 the  means  is  the  small  industries.  One  ex-

 ample  is  the  electronics  industry.  |  had
 mentioned  in  my  other  observations,  onsome
 other  occasion  that  Manipur  can  provide
 good  human  resources  and  technological
 skill,  People  can  adopt  it  easily.  Here,  the

 HMT,  the  Central  Electronics  Department
 and  such  undertakings  should  see  that  they
 open  more  of  their  units  of  employ  young
 people.  This  will  give  economic  relief  on  the
 one  hand  and  on  the  other  hand,  this  will  be
 a  political  kind  of  relief  to  the  Government
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 because  frustrated  young  people,  the  unem-

 ployed  who  are  not  having  any  means  for

 employment  are  there.

 The  other  aspect  that  |  would  like  to

 mention  is  the  civil  supplies.  There  is  a

 possibility  of  certain  commodities  being  al-

 lotted  to  remote  and  outlying  States  like  the

 State  of  Manipur.  Reports  are  there  that

 commodities  like  rapeseed  oil  and  other

 commodities  get  allotted  and  these  are  lifted

 by  some  agents  or  by  some  distributors

 appointed  by  the  State  Government.  And

 there  is  a  pilferage  of  these  commodities
 either  with  or  without  the  knowledge  of  the

 Government,  with  the  result,  commodities
 do  not  reach  the  destination.  So,  the  alloca-

 tions  do  not  have  any  manning  if  they  are

 pilfered  on  the  way.  |  would  like  that  the

 Government  in  consultation  with  the  State
 Governments  should  take  steps  to  stop  pil-

 ferage  of  commodities  allotted  for  State's

 consumption.  |  had  raised  a  question  in  this

 regard  whether  the  commodities  like  repe-
 seed  oil  are  being  pilfered  by  distributors
 before  they  reach  their  destination.  The

 Government  said  that  they  had  no  informa-
 tion.  Perhaps,  the  State  Government  has
 not  provided  any  information.  |  do  not  know
 whether  officers  on  this  side  or  that  side  are
 involved  in  which  case,  it  is  impossible  to  get
 the  information.  |  do  not  have  specific  infor-
 mation  of  a  particular  officer.  But  it  is  a  fact
 that  for  so  many  years,  pilferage  is  taking
 place.  |  would  like  todrawthe  attention  of  the
 hon.  Finance  Minister  so  that  this  can  be
 taken  care  of.

 With  these  words,  conclude  my  speech.
 |  support  the  Demands.

 SHRI  G.M.  BANATWALLA  (Ponnani):
 Mr.  Chairman,  Sir,  the  House  has  been

 called  upon  to  regularise  excess  expendi-
 ture  to  the  tune  of  Rs.  242.24  crores.  |  do

 concede,  occasions  arise  which  necessitate
 excess  expenditure.  |  will,  therefore,  not

 indulge  in  wild  allegations  that  the  Govern-
 ment  is  out  to  destroy  every  system,  every
 institution  and  all  that.  Occasions,  we  know,
 do  arise  which  lead  to  excess  expenditure.
 However,  the  magnitude  or  the  dimension  of
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 the  present  excess  expenditure  is  such  as  to

 cause  serious  concern.  |  must  therefore  urge

 upon  the  Government  to  see  to  it  that  the

 budgetary  control  is  tightened  up.

 The  Public  Accounts  Committee  also  in

 its  report  relevant  to  the  present  excess

 grants  has  emphasized  that  certain  excesses

 are  of  the  nature  which  could  have  been

 anticipated  if  not  at  the  time  of  the  original

 budget  estimates,  at  least  at  the  time  of  the

 supplementary  demands.  This  observation

 of  the  PAC  should  be  taken  seriously  and

 every  effort  should  be  made  in  future  to  see

 that  such  instances  do  not  arise.  Such  sup-

 plementary  demands  and  then  excess  ex-

 penditure  really  distort  all  budgetary  axer-
 cises  and  must  be  avoided.

 The  present  excess  expenditure  also

 reflects  to  a  very  large  extent  a  miserable

 failure  or  a  lack  of  budgetary  control.  That  is
 a  point  that  the  government  must  serious

 consider.  The  Public  Accounts  Committee
 has  repeatedly  emphasized  upon  effective
 control  over  expenditure.  One  wonders  as  to
 how  many  times  more  will  the  PAC  be  re-

 quired  to  repeat  its  own  observations.

 There  is  also  another  observation  by
 the  PAC  to  the  point  that  the  Government

 should  take  care  to  avoid  rush  of  expenditure
 at  the  closing  of  the  year.  That  vitiates  budg-
 etary  control.  A  third  observation  that  has
 been  madéeis  that  attempt  should  be  made  to

 reduce  the  time  lag  between  incurring  of

 expenditure  and  its  booking.  |  have  risen

 Specially  to  emphasize  all  these  recommen-
 dations  of  the  PAC.

 Today  the  Government  is  asking  this
 House  to  regularise  the  excess  expenditure.
 The  Government  owes  it  to  this  house  to

 explain  what  steps  have  been  taken  in  order
 to  fulfil  these  important  recommendations  of
 the  PAC.  Let  the  Government  explain  to  this

 House  as  to  what  steps  are  being  contem-

 plated  in  order  to  tighten  budgetary  control,
 On  order  to  identify  areas  where  schedules

 could  be  laid  down  for  receipt  of  bills  and
 their  payments,  etc.,  and  in  order  to  reduce
 this  time  lag  between  incurring  of  expendi-

 ture  and  its  booking.  Let  us  know  what  is  the

 thinking  of  the  Government.  Let  this  House
 know  what  action  is  being  taken  in  these

 important  respects  before  the  House  is  called

 upon  to  vote  this  excess  expenditure  to  be

 teguiarised.  Let  the  Government  sincerely
 assure  this  House  that  no  efforts  will  be

 spared  in  order  to  see  that  the  excess

 expenditure,  if  it  could  not  be  avoided,  is  at
 least  kept  within  its  justifiable  limits.

 ह  is  an  important  point  to  be  noted  that
 there  are  several  Ministries  which  use  their

 appropriation  powers  in  such  a  manner  as  to

 modify  the  original  budget  estimates  to  a

 substantial  extent.  Therefore,  it  is  necessary
 to  have  a  review  of  the  appropriation  powers
 of  various  Ministries.  May  we  know  from  the

 Government  as  to  what  steps  are  contem-

 plated  in  order  to  review  the  appropriation:

 powers  of  various  Ministries  which  are  de-

 stroying  our  budgetary  control  mechanism.

 There  is  another  very  serious  point  to

 which  |  would  like  to  draw  the  attention  of  the

 Government  and  this  House.  |  was  very
 much  shocked  to  read  that  there  have  been

 considerable  erroneous  bookings.  What  do

 you  mean  by  these  erroneous  bookings,  and

 that  too,  to  such  a  great  extent?  In  the  case

 of  Demand  Number  22  also,  whichis  ‘Capital

 outlay  on  Defence  Services’  there  are  erro-
 neous  bookings.  This  is  in  the  case  of  our

 Defence  Ministry.  |  was,  always,  under  the

 impression  that,  of  all  the  Ministries,  agreater

 discipline  must  be  there,  in  the  case  of  De-

 fence  Ministry.  But  |  was  shocked  to  find  that

 in  the  case  of  capita!  outlay  on  Defence

 Services,  the  excess  expenditure  is  to  be

 tune  of  7.67  crores  of  rupees  and  the  errone-

 ous  booking  over  there  is  6.99  crores  of

 rupees,  which  had  to  be  corrected  and

 which  has  to  be  taken  into  account.  The

 Defence  Ministry  has  contributed  to  the

 maximum  extent,  with  respect  to  the  excess

 grants,  that  is,  out  of  a  total  of  242.24  crores

 of  rupees,  as  much  as  190.48  crores  of

 rupees  of  excess  expenditure  is  by  the  Min-

 istry  of  Defence.  |  do  not  want  to  make  a  lot

 of  observation  with  respect  to  their  excess

 expenditure,  nut  100  not  know  what  prompted
 them  to  have  it.  This  erroneous  booking  is
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 something  which  is  very  shocking.  Errone-

 ous  booking  to  such  a  great  extent,  entering
 into  our  accounts,  is  a  mockery  of  our  budg-

 etary  control  mechanism.  ॥  is  not  at  the

 stage  of  Supplementary  Demands,  but  at

 the  stage  of  excess  expenditure,  that  we  are,

 now,  told  of  erroneous  bookings  and  their

 corrections  in  the  accounts.  |  would  like  to

 ask  the  government  who  is  responsible  for

 such  erroneous  booking?  What  has  been

 done  in  order  to  hold  the  personnel  respon-
 sible  for  the  erroneous  bookings?  Have  they
 been  brought  to  book?  What  steps  have

 been  taken  in  order  to  see  that  such  errone-

 ous  bookings  do  not  occur  again,  making  a

 mockery,  as  |  said,  of  our  budgetary  contro!

 mechanism?

 Mr.  Chairman,  Sir,  |  just  teard  an  hon.

 Member  speaking  about  Demand  Number

 11,  i.e.,  Foreign  Trade  and  Export  produc-
 tion.  He  was  misled  by  saying,  'Yes,  we  have

 to  increase  our  exports  Does  it  mean  that

 whatever  you  do,  should  be  accepted  by  this
 House?  But,  here,  the  question  is  different

 with  respect  to  excess  expenditure.  In  all

 your  efforts  on  increasing  exports,  our  sup-

 port  and  our  sympathies  are  with  the  Gov-
 ernment.  But,  in  the  case  of  Damand  Num-

 ber  11,  the  excess  expenditure  is  said  to
 have  occurred,  as  a  result  of  larger  drawals

 by  USSR  and  Czechoslovakia,  over  the

 technical  credit  facility  for  making  purchases
 from  India.

 It  is  a  surprising  state  of  affairs.  Any-

 body  knowing  elementary  principles  of  ac-

 counting  and  auditing  will  find  it  very  difficult
 to  swallow  such  an  explanation  of  excess

 having  occurred.  fortunately  that  was  my
 subject  also.  The  excess  of  drawis  by  USSR
 and  Czechoslavakia  must  have  occurred  but
 the  excess  must  have  occurred  during  the

 period  of  the  year.  Were  not  you  watching
 these  excesses  that  were  taking  place?

 During  the  year  the  excesses  are  taking
 place.  You  keep  some  budgetary  contro!
 and  watch  those  excesses  that  are  taking
 place  with  respect  to  drawals  by  USSR  and
 Czechoslavikia  and  come  at  an  appropriate
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 time  when  supplementary  demands  are

 before  the  House.  This  justification  only
 shows  that  there  is  unfortunately  lacking  as

 far  as  our  budgetary  control  devices  are
 concerned.  |  must,  therefore,  emphasise  the

 need  for  strengthening  of  the  budgetary
 control  devices.  Whose  duty  was  it  to  keep  a

 watch  on  these  drawals  by  these  countries?

 Who  failed  to  keep  that  watch?  What  exer-

 cise  has  been  taken  in  order  to  see  that  the
 failure  is  punished  and  steps  are  taken  in

 order  to  see  that  such  failures  do  not  recur.

 There  are  several  other  grants  here
 which  could  have  been  visualised  easily  at

 the  time  of  the  original  budget  or  at  the  time
 of  the  excess  grants.  We  have  Demand  No.

 22  Capital  Outlay  on  Defence  Services.

 Why  the  excess  took  place  here?  The  ex-

 cess  is  nearly  to  the  tune  of  Rs.  7.07  crores
 and  we  are  told  that  the  excess  was  mainly
 attributable  to  larger  expenditure  due  to

 acceleration  in  the  progress  of  construction
 work.  My  congratulations  to  you  for  acceler-

 ating  the  construction  work  but  by  accelerat-

 ing  the  construction  work  perhaps  you
 avoided  escalation  of  costs  and  while  avoid-

 ing  escalation  of  costs  you  have  incurred
 excess  expenditure  for  accelerating.  This  is

 how  we  are  moving  in  various  vicious  circles.

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  EXPENDITURE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  B.K.

 GADHVI):  ।  would  have  otherwise  spilled
 over  to  next  year.

 SHRI  G.M.  BANATWALLA:  It  should
 not  spill  over  to  next  year.  Why  was  there
 failure  in  carrying  out  your  schemes  in  time?

 That  is  the  point  |  am  emphasising.  Do
 accelerate  your  work  but  the  acceleration
 and  completion  of  work  should  be  in  normal
 time.

 |  must,  therefore,  say  that  there  are
 various  stages  as  far  as  these  excess  grants
 are  concerned  where  greater  vigilance  is
 wanted.  Of  course,  there  are  certain  items
 which  could  not  have  been  anticipated.  |  do
 not  rise  to  make  wild  allegations  that  Gov-
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 ernment  is  out  to  destroy  the  institution.  ।  ऋ

 sure  Government  is  as  much  worried  of

 excess  expenditure  as  any  other  Member  of

 the  House  of  anybody  else.

 |  am  sure,  the  Government  also  re-

 spects  Budget  though  the  degree  of  respect

 may  be  a  little  different.  However,  without

 making  wild  allegations,  |  must  conclude  by

 saying  that  the  present  excess  expenditure

 woefully  reflects  a  lack  of  budgetary  control

 which  needs  to  be  strengthened  in  the  inter-

 est  of  the  system.

 [  Translation]

 KUMARI  MAMTA  BANERJEE

 (Jadavpur):  Mr.  Chairman,  Sir,  |  support  the

 Demands for  Excess  Grants  presented  here.

 Only  threa  ministries  were  covered  when  the
 discussions  on  Demands  for  Grants  were
 held  in  the  House.  We  got  no  opportunity  to

 discuss  the  demands  for  grants  relating  to

 Education  and  Defence  Ministries.  The
 Defence  Ministry  is  an  important  Ministry  of
 our  country.  Excess  expenditure  can  take

 place  there  and  ।  have  nothing  to  say  against
 it.  Itis  customary  for  the  Central  Government
 or  the  State  Governments  to  hold  discus-

 sions  on  Demands  for  Supplementary
 Grants.  Shri  Banatwalla  has  rightly  said  that
 the  Government  should  see  that  excess

 expenditure  does  not  take  place  as  it  invites

 public  criticism.  Now  a  days  there  is  ten-

 dency  of  excess  expenditure  in  Government
 offices.  ॥  is  good,  if  officers  visit  foreign
 countries  for  some  genuine  work,  but  the
 funds  should  not  be  misused.  Some  times

 they  are  sent  on  training.  |  am  again  reiterat-

 ing  that  there  is  an  acute  problem  of  drinking
 water  in  West  Bengal.  Our  friends  from

 Opposition  talk  of  Bofors,  Thakkar  Commis-

 sion,  Fairfax  and  international  politics,  but  no
 one  pays  attention  10  the  problem  of  drinking
 water.  They  have  progressive  views,  but  in
 our  State, a  bucket  of  water  costs  Rs.  10.  ॥
 iS  very  regretting.  They  talk  of  Andaman-

 Nicobar,  Laksha-dweep  and  other  places,
 but  say  nothing  about  the  problem  in  home
 front........  (interruptions).......  tubewells  have
 gone  out  of  order  in  the  villages  in  our  State,
 which  has  increased  the  problem  of  water.

 Some  days  ago,  |  staged  a  demonstration
 before  the  Municipality  for  drinking  water.  |

 request  you  to  provide  special  assistance  to
 West  Bengal  so  that  the  problem  of  drinking
 water  can  be  solved.  The  same  probiem  is

 prevailing  in  Tripura,  Bihar,  Rajasthan,  Orissa
 and  other  States  also.  So,  the  Government

 should  pay  attention  to  it
 ....  (interruptions)......1  would  like  to  speak
 about  the  power  crisis  as  well.  Power  crisis
 exists  in  many  parts  of  the  country  but  the

 problem  is  most  acute  in  my  state.  Power  is
 not  available  for  20  hours  everyday.  This
 creates  short  supply  of  water  and  conse-

 quently,  no  industrialist  likes  to  set  up  indus-
 tries  in  that  State.  There  are  obstructions  in
 the  smooth  functioning  of  the  Press  and  in

 imparting  education  to  the  children.  There-

 fore,  |  would  like  to  request  the  hon.  Minister
 to  make  some  arrangements  in  regard  to  the

 power  stations  in  my  State  and  |  will  be  very
 grateful  to  him  for  this.  The  Budget  alloca-
 tions  for  education  have  been  reduced  by
 Rs.  3  crores  whereas  allocations  should
 have  been  increased  in  view  of  the  serious

 problem  of  illiteracy  existing  in  the  country.
 However,  the  Government  have  made  con-

 siderable  efforts  to  remove  illiteracy.  But
 there  are  many  villages  in  the  remote  areas

 where  there  are  no  facilities  provided  for  the

 education  of  women  and  children.  Attention

 in  needed  in  this  direction.  The  allocations
 made  for  education  should  be  enhanced  for

 this  purpose.  If  we  are  not  able  to  spread

 literacy  and  education  among  the  people,
 our  efforts  in  this  regard  will  cease  to  have

 any  value.  The  Government  may  make  ef-

 fective  laws  but  who  is  going  to  understand
 them?  Today,  the  Central  Government  is

 enacting  effective  legislations  but  how  can
 the  common  people  living  in  the  rural  areas
 benefit  from  them  when,  due  to  their  illiter-

 acy,  they  cannot  understand  their  implica-
 tions  at  all.  Therefore,  the  Government  should

 pay  maximum  attention  towards  education.

 SHRI  AZIZ  QURESHI  (Satna):  Mr.

 Chairman,  Sir,  |  rise  to  support  the  demands
 for  excess  grants  presented  by  the  Hon.

 Minister  of  Finance.  In  view  of  the  shortage
 of  time,  |  will  express  my  point  of  view  on

 some  special  aspects  only.  First  of  all  De-
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 mand  number  18,19,  20  ,  21  and  22  are

 related  to  the  Ministry  of  Defence.  ॥  has

 been  stated  just  now  that  some  naval  ships
 were  deployed  inthe  Andaman  and  Nocobar

 islands  for  ensuring  security  of  the  hon.

 Prime  Minister  and  much  expenditure  was
 incurred  by  the  Defence  Minister  for  this

 purpose.  |  would  like  to  know  whether  my
 hon.  Friends  in  the  Opposition  criticisme

 merely  for  the  sake  of  criticisme  and  if  the

 Defence  Ministry  has  to  become  the  victim  of

 such  unfair  criticism,  it  is  a  very  unfortunate

 state  of  affairs.  It  is  quite  natural  for  the  naval

 ships  to  remain  in  the  waters;  their  place  is

 certainly  not  on  the  streets  of  Calcutta.  This

 is  very  unfortunate.  In  may  opinion,  we  should

 be  vigilant  against  such  criticisms.  Recently,
 |  and  some  of  the  hon.  Members  of  this
 House  got  the  opportunity  of  being  on-board

 of  some  naval  ships  during  the  occasions  of

 the  hon.  President's  visit  to  Bombay  in  con-

 nection  with  their  inspection.  The  progress
 which  the  Indian  Navy  has  made  and  the

 courage  with  which  it  has  been  fulfilling  its

 duty  makes  us  proud  as  Indians  and  as

 Members  of  Parliament.  While  exchanging
 opinions,  |  gathered  from  some  responsible
 officers  of  the  Navy  that  adequate  funds  are
 not  being  provided  for  conducting  naval

 exercise.  Due  to  the  shortage  of  funds,  they
 are  not  able  to  undertake  exercises  to  the

 extent  that  they  did  earlier.  Infact,  navaldrills
 are  not  being  conducted  these  days.  On  one

 hand,  |  want  to  appreciate  the  efforts  of  the

 brave  soldiers  of  the  Indian  Navy  and  on  the

 other,  |  would  like  the  hon.  Minister  of  Fi-
 nance  to  provide  full  protection  to  them  and
 make  necessary  allocation  of  funds  so  that

 naval  exercises  can  be  conducted  properly.

 Similarly,  |  had  the  opportunity  of  ob-

 serving  the  gallantry  feats  of  the  Air  Force

 pilots  on  the  occasion  of  the  Air  Force  Day  a
 few  days  back.  We  observed  as  to  how  our
 Defence  Forces  are  engaged  in  safeguard-
 ing  our  borders  and  in  maintaining  the  secu-

 rity of  the  country.  In  this  connection,  |  would
 like  to  appreciate  their  efforts  and  urge  the
 hon.  Minister  to  provide  maximum  funds  for
 their  welfare.
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 Now  |  would  like  to  draw  the  attention  of

 the  hon.  Minister  towards  these  Demands  in

 which  no  provisions  have  been  made  for  the

 ex-servicemen.  Provisions  have  been  made
 for  pensions  but  no  attention  has  been  paid
 towards  the  ex-servicemen.  |  would  like  that

 the  Government  should  pay  attention  to  the

 proposals  made  from  time  to  time  outside

 the  House  and  inside  about  the  welfare  of

 the  exservicemen  even  after  they  have

 dedicated  their  entire  lives  for  the  cause  of

 the  nation.  |  would  like  that  the  Government

 should  take  maximum  possible  steps  for

 their  improvement  and  welfare.

 Mr.  Chairman,  Sir,  now  |  would  like  to
 draw  your  attention  towards  Demaiid  mi,  ner

 74  related  to  Tourism.  |  have  proposed
 several  times  inside  the  House  and  outside
 that  there  are  two  such  places  in  my  constitu-

 ency  of  Satna,  namely  Chitrakoot  and  Mehar

 which  can  be  developed  as  tourism  Centres
 but  to  my  astonishment  neither  the  Central
 Government  nor  the  Madhya  Pradesh  Gov-

 ernment  have  taken  any  steps  this  direction.

 Chitrakoot  1  a  place  of  religious  interest

 because  according  to  the  Hindu  mythology,
 Lord  Ram  had  lived  here  during  his  14  years
 of  exile  and  had  made  preparations  for  his

 battle  with  Ravana.  A  large  number  of  tour-
 ists  from  within  the  country  and  abroad  visit
 this  place.  Chitrakoot  is  important  not  only
 from  the  religious  point  of  view  but  also  from

 the  point  of  view  of  culture,  history  and  other
 different  angles.  However,  there  is  a  dispute

 going  on  between  Utter  Pradesh  and  Madhya
 Pradesh  in  regard  to  this  place.  |  have

 proposed  thatthe  Central  Government  should
 constitute  a  Development  Authority  for  Chi-

 trakoot,  make  Central  funds  available  for  its

 development  and  it  should  itself  supervise
 the  development  of  the  whole  region.  Only
 then  can  it  be  developed  into  an  attractive
 tourist  spot.  The  landscape  is  ideal  with  hills

 and  rivers  and  the  atmosphere  is  very  peace-
 ful  but  the  Government  has  not  been  able  to

 develop  it  so  far.  The  tourists  have  to  face
 much  difficulties  there.  |  would  like  the  gov-
 ernment  to  pay  attention  in  this  direction.

 Mr.  Chairman,  Sir,  Mehar  is  another

 place  in  my  constituency  which  should  be
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 developed  as  a  tourist  Centre.  This  place

 belongs  to  Mother  Sharda.  in  addition,  itis  an

 important  place  from  the  point  of  view  of  art.

 ttis  the  birth  place  of  Ustad  Allaudin  Khan.  ।

 is  on  this  account  that  thousands  of  people
 visit  this  place  and  cultural  testivals  are

 organised  every  year.  |  would  like  that  the

 Government  should  pay  attention  towards

 Mehar  as  well  and  take  action  for  its  develop-
 ment.  |  would  suggest  that  the  Government

 should  draw  up  a  pilot  project  for  chitrakoot

 and  Mehar  and  develop  these  two  places

 accordingly.

 Mr.  Chairman,  Sir,  much  discussion  has

 taken  place  here  in  regard  to  power.  From

 the  various  points  of  view  expressed  here,  it

 nas  become  clear  that  maximum  power
 should  be  generated  by  utilising  non-con-

 ventional  sources  of  energy.  Small  wind

 power  generators  are  very  popular  in  Eu-

 rope  and  America  and  it  is  a  major  source  of

 power  generation  in  that  part  of  the  globe.
 What  steps  has  the  Government  taken  to

 protect  and  encourage  the  industries  en-

 gaged  in  the  manufacture  of  small  wind

 power  generators.  |  would  like  that  the
 Government  should  give  full  support to  such
 industries  and  should  extend  maximum

 assistance  for  their  develonment.

 Similarly,  the  issue  of  water  resources
 has  been  raised  here.  In  this  connection,  |

 would  like  to  submit  a  few  point  regarding
 Demand  number  of  97  and  the  Ban  Sagar
 Project  in  Satna.  Hundreds  of  crores  have

 been  spent  for  the  rehabilitation  of  the  dis-

 placed  people  of  that  area  but  it  is  unfortu-
 nate  that  even  after  the  passage  of  8  to  10

 years,  neither the  dam  has  been  constructed
 nor  have  the  people  been  fully  rehabilitated.

 Besides,  the  Singhpur  Power  project  con-
 nected  with  this  dam  is  located  in  my  con-

 stituency  and  has  not  been  completed  so  far
 On  account  of  the  objections  raised  by  the
 Centre.  |  would  like  that  if  Madhya  Pradesh
 Government  has  not  fulfilled  certain  condi-

 tions,  the  Centre  should  take  strict  action
 and  ensure  the  early  completion  of  the  proj-
 ect  so  that  the  people  of  that  area  could  be

 benefited  to  the  maximum  possible  extent.

 The  Demand  number  93  deals  with  the

 Department  of  Public  Works.  In  this  connec-

 tion,  |  would  only  like  to  submit  that  the

 Government  may  allot  any  amount  of  funds
 to  this  Department  but  at  least  the  hon.
 Minister  should  go  personally  and  observe
 the  miserable  condition  of  the  houses  allot-
 ted  to  the  Members  of  Parliament  which
 have  not  been  whitewashed  for  the  last  4

 years.  The  minor  repair  works  like  that  of

 taps  etc.  are  not  undertaken.  inspite  of  the
 tact  that  an  efficient  Minister  like  her  is

 incharge  of  the  Ministry,  such  is  the  condi-
 tion.  As  and  when  we  approach  the  hon.

 Minister,  she  listens  to  the  grievances  pa-

 tiently  and  renders  full  assistance.  Despite
 this,  the  condition  of  the  houses  allotted  to

 the  hon.  Members  of  Parliament  is  not  good
 and  urgent  steps  need  to  be  taken  to  provide
 comfortable  accommodation  to  them.

 Sir,  |  want  to  submit  about  demands

 Nos.  54  and  56  in  respect  of  Andaman  and
 Nicobar  Islands  and  Lakshadweep  Islands

 respectively.  For  along  time  the  proposal  for

 developing  Andaman  and  Nicobar  islands
 on  the  line  of  Hong-Kong  has  been  in  the

 offing,  but  a  concrete  proposal  has  yet  to  be

 put  forward.  Therefore  |  request  the  Govern-

 ment  to  immediately  formulate  a  plan  for  the

 development  of  Andaman  and  Nicobar  is-

 lands,  on  the  line  of  Hong  King  free  port,
 provided  it  is  cleared  by  the  Defence  Ministry
 from  security  point  of  view.

 Sir,  |  also  want  to  draw  the  attention  of

 the  Government  towards  poverty,  hunger,
 unemployment  and  miseries  prevalent  in

 Satna.  Till  date  no  enterprise  in  the  public
 sector  has  been  set  up  there.  So  |  request
 the  Governmentto  set  up  defence  ordinance
 factories  in  Satna  also,  as  several  defence

 factories  are  spread  nearby  its  vicinity  so  as

 to  ameliorate the  condition  of  poverty  stricken

 area.

 With  these  words,  |  support  the  de-

 mands  for  grants  being  discussed  in  the

 House.
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 akonam):  Mr.  Chairman,  Sir,  |  would  like  to

 say  a  few  words  in  support  of  the  demands

 for  excess  grants.

 There  are  many  sraall  and  large  indus-

 tries  in  Ranipet  in  my  Arkkonam  Parliamen-

 tary  constituency.  Thousands  of  workers  are

 employed  in  these  industries.  Due  to  power

 shortage,  the  employers  often  declare  lay-
 offs  and  thus  rendering  the  industrial  work-

 ers  unemployed.  |,  therefore,  request  the

 Hon.  Minister to  set  up  a  thermal  power  plant
 in  Ranipetto  meet  power  requirements.  Every

 year  a  large  number  of  industria!  workers  go

 unemployed  because  of  this  power  short-

 age.

 North  Arcot  district  ranks\  next  to

 thanjavur  district  in  food  production  in  the
 State.  Since  adequate  power  supply  is  not

 there,  agricultural  operations  are  affected.
 The  cost  of  foodgrains  have  also  increased.
 The  successive  dravidian  Governments  have

 failed  to  take  necessary  steps  to  tackle  the
 situation.  |  therefore,  once  again  request  the

 Hon.  Minister  to  earmark  funds  for  setting  up
 a  thermal  power  station  in  Ranipet.

 There  are  also  tanneries  and  factories

 producing  leather  goods.  There  are  thou-

 sands  of  male  and  female  workers  employed
 in  these  tanneries  and  leather  good  facto-

 ties.  Considerable  foreign  exchange  is
 earned  through  this  trade.  The  Govt.  must
 consider  the  feasibility  of  purifying  the  etflu-

 ents  emitted  by  these  tanneries  bedore  they
 could  mix  with  river  water  and  cause  pollu-
 tion.  The  water  so  purified  must  be  used  for

 irrigation  purposes.  A  research  centre  to

 explore  this  possibility  must  be  set  up  in

 Ranipet.

 At  present,  the  sales  tax  rates  vary  from
 State  Gevt.  to  State  Govt.  An  uniform  and

 rational  sates  tax  structure  must  be  evolved.
 |  also  request  that  in  the  larger  interest  of  the
 Govt.  Servants  the  taxable  income  tax  limit
 should  be  increased  to  Rs.  25000.  The

 demandof  Govt.  Servants  mustbe  accepted.

 More  power  should  be  given  to  MPs  for
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 disbursement  of  IRDP  loans.  Separate
 committees  consisting  of  MPs  and  MLAs

 under  the  chairmanship  fo  the  District  Col-

 lector  must  be  constituted  for  disbursement
 of  IRDP  loans.  An  administrative  directive  in

 this  regard  must  be  issued  to  all  concerned.
 In  the  same  way  MPs  and  MLAs  should  be

 made  members  of  the  committees  which  are

 entrusted  with  the  task  of  disbursing  loans

 under  NREP  and  RLEGP  programmes.

 The  interest  rates  charged  for  commis:

 sioning  industries  on  loans  by  banks  must  be
 reduced.  The  interest  rates  payable  on  fixed

 deposits  must  be  increased.  A  comprehen-
 sive  insurance  shame  covering  the  village
 poor  must  be  evolved.  At  present,  there  is

 dearth  of  personnel  in  LIC  and  other  banking
 institutions  leading  to  slow  work  in  these

 institutions.  More  number  of  people  must  be
 recruited  to  cope  with  the  situation.  Employ-
 ment  opportunism  for  men  and  women  inthe

 villages  must  be  increased.  LIC  branches
 must  be  established  in  village  and  district

 levels.  In  every  district  headquarter,  there

 should  necessarily  be  branch  of  all  national-

 ised  banks.  Import  export  restrictions  should
 be  liberalised.  For  constructing  houses,  no

 income-tax  should  be  charged  upto  Rs.
 50000  of  the  investment.  Rs.  50000  is  not  a

 big  amount  today.  private  individuals  must
 be  exempted  from  paying  income-tax  on

 amounts  invested  in  House  building  upto  Rs.
 50000  to  encourage  Housing  schemes.

 OR.  DATTA  SAMANT  (Bombay  South

 Central):  Coming  to  these  Demands  for

 Excess  Grants,  five  or  six  items  are  about
 Defence  Services  like  the  Navy,  Armed

 Forces,  etc.  During  the  last  two  years  the

 expenditure  on  Defence  has  gone  up  so

 much  that  now  Rs.  13,000  to  Rs.  14,006
 crore  is  the  expenditure  on  Defence.  And  in
 the  name  of  Defence,  whatever  questions
 we  ask,  they  are  never  replied.

 In  the  last  one  year  and  more  about  Rs.

 1500  crore  are  spent  only  due  to  Sri  Lanka
 and  due  tothe  Accord,  for  sending  our  armed

 Forces,  numbering  about  one  lakh  of  them

 by  steamers  or  through  the  ships  of  the

 Navy.  About  800  indian  soldiers  have  been

 “Translation  of  the  speech  originally  delivered  in  Tamil.
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 killed  so  far.  |  do  not  think  that  even  during
 the  Chinese  aggression  or  the  Indo-Paki-

 stan  conflicts  so  many  people  were  killed.  |

 do  not  know  what  the  whole  idea  is.  It  is  a

 foolish  step,  as  far  as  our  Defence  is

 concerned.  You  are  fighting  their  battle.  Now,
 Mr.  Premadasa  is  having  talks  with  the  LTTE

 and  one  of  the  conditions  is  that  Indian

 Forces  must  be  withdrawn  and  the  Govern-

 ment  of  India  has  got  nothing  to  do  with  it.

 During  the  last  tow  months  itself  more  than

 20  soldiers  have  been  killed  and  the  Sri

 Lankan  Government  are  just  enjoying  and

 celebrating  their  Presidency.  |  do  not  think

 what  you  are  doing  in  Sri  Lanka  is  for  the

 good  of  the  country.  For  the  sake  of  the

 prestige  of  our  Prime  Minister  our  Indian

 soldiers  are  beingkilled  there.  Therefore,  itis

 high  time  that  we  withdraw  the  50,000  Indian

 soldiers  who  are  there.  This  has  resulted  in

 the  additional  expenditure  without  any  rea-

 son  whatsoever  and  even  politically  you
 have  not  achieved  anything.  Only  thing  is  in

 the  Tamil  Nadu  election  there  were  set  backs.

 Now,  the  whole  Defence  policy  is  wrong.
 Even  Nepal  have  turned  their  guns  towards
 us  now.  Even  with  Pakistan,  though  the  talks
 have  been  going  on  about  the  extent  of

 territory  occupied  etc.,  on  the  contrary  they
 are  also  giving  some  trouble  to  us.  The

 whole  defence  policy  is  a  major  failure.

 Coming  to  the  next  item  about  export,
 production  and  all  these  things,  100  notknow
 what  you  are  doing  on  the  exports  front.  You
 are  giving  all  the  concessions  to  the  big
 industrial  houses  of  this  country.  For  the  last
 tour  years  this  has  been  going  on  like  that.  |
 do  not  know  whether  the  Government  will

 give  them  whatever  the  balance  is  there
 also.  In  return  you  are  not  getting  anything.
 Now  1,60,000  industries  are  sick.  Still  you
 are  giving  them  concessions  and  they  are

 swallowing  them.  Rs.  1500  crores  due  from
 the  industrial  magnates  are  wiped  off.  Fur-

 ther,  you  are  giving  them  Rs.  600  crores  or
 Rs.  750  crore  more  as  modernisation  fund
 as  it  happened  in  the  last  four  years.  You  are

 giving  lot  of  concessions  in  income-tax  also
 to  them.  In  the  House  we  see  some  papers,
 about  the  excess  duty  concessions  also.

 Whatever  the  concessions  given  to  the  in-
 dustrial  house,  inreturn  this  Govern-
 ment  is  not  getting  anything.  |  am

 Putting  a  categorical  question  to  this  Gov-
 ernment.  What  are  the  returns  you  are  get-
 ting  for  the  concessions that  are  being  given
 to  the  big  industrial  houses.  Even  on  the

 exports  side  in  1986-87  out  of  a  total  export
 of  Rs.  20,000  crore  the  big  houses  have

 exported  only  Rs.  900.0  crores  worth  of  goods.
 Even  prawns  worth  Rs.  300crore  and  the  big
 houses  have  not  exported  even  double  that
 amount.  They  are  only  swallowing  the  con-

 cessions  without  the  Government  getting

 any  returns.

 Even  the  Birla  house  have  not  exported
 Rs.  300  or  Rs.  400  crore  worth  of  goods.
 Garewal,  Kirloskar  and  such  other  big  houses

 also  are  like  that.  They  are  only  given  the

 concessions  without  any  return.  |  request
 the  Government  to  give  us  the  figures  in  this
 House.  In  spite  of  giving  all  loans  and  con-
 cessions  the  corporate  sector  people  are  not

 paying  the  taxes  and  so,  what  is  the  return

 that  is  coming  to  the  country?  All  the  big
 industrial  houses  of  the  country  are  earning
 profits  and  they  are  merely  exploiting  the
 whole  economy.  The  return  from  the  big
 industrial  houses  being  nil,  even  the  employ-
 ment  potential  of  those  houses  has  gone  up

 by  only  two  per  cent.  Why  should  they  be

 given  all  the  concessions?  |  may  be  a  trade
 union  leader  and  |  may  be  against  them.

 17.00  hrs.

 But  in  the  form  of  national  development,
 in  the  form  of  employment,  in  the  form  of

 export,  in  the  form  of  resources  and  in  the

 form  of  Income-tax,  what  are  their  contribu-

 tions?  With  all  your  concessions,  they  are

 making  black  money.  You  are  still  encourag-

 ing  them.  That  is  so  far  as  export  is  con-
 cerned.

 Now  |  will  come to  Department  of  Scien-
 tific  and  Industrial  Research.  What  industrial

 research  the  Government  is  doing?  Let  us

 know  the  developments  you  have  made  in

 regard  to  industrial  research.  |  think  it  is  a

 failure  of  the  Government  there.
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 Next  |  come  to  fruit  processing  industry.
 For  packing  and  processing  of  fruit,  you

 require  Pepsicola,  Coca  Cola,  etc.  About

 thirteen  multi-nationals  were  given  import
 licences  to  do  such  business  in  the  country.
 Alithe  steps  taken  by  the  Government  in  this

 direction  are  against  the  national  policy.

 In  regard  to  tourism,  Maharashtra  State

 is  very  much  neglected.  |  had  given  a  very

 good  suggestion  that  the  Sindu  Durga  Port

 at  the  western  coast  should  be  made  as  one

 of  the  tourist  centres  inthe  country.  This  port
 is  in  the  sea.  It  was  Shivaji’s  contribution.  |

 think  this  port  should  be  made  as  one  of  the

 tourist  centres  in  this  country.

 Now  |  will  take  up  textile  policy  of  the

 Government.  Thousands  of  workers  were

 thrown  out  in  Gujarat.  |  do  not  know  what  the

 Government  is  doing.  You  are  giving  con-

 cessions  only  to  the  big  mills  like  Reliance,

 Century,  Mafatlal,  Morarji,  Standard.  Only
 ten  to  fifteen  big  mills  are  allowed  to  prosper.
 Further,  there  is  retrenchment  in  new  looms.

 Last  year,  seven  hundred  crores  of  rupees
 worth  concessions  were  given  to  polyster,
 fibre  and  filament.  Are  they  passed  onto  the

 consumers?  They  have  not  been  passed  on

 to  the  consumers.  The  Reliance  Group  has

 swailowed  the  money.

 Sir,  there  are  about  25  NTC  mills  inthe

 country.  As  per  the  Textile  Policy,  the  Gov-

 ernment  has  not  given  even  fifteen  to  twenty
 crores  of  rupees  in  the  last  four  years  to  the
 NTC  mills.  The  employers  of  these  mills

 made  them  sick  and  the  mills  are  having
 outstanding  loans.  You  are  not  interested  in

 modernising  them.  This  year  you  have  made
 a  provision  of  about  Rs.  90  crores  to  give
 terminal  does  dues  to  the  Government  mills.

 Therefore,  it  is  the  policy  of  this  Government
 to  close  down  the  NTC  mills,  and  to  allow

 only  ten  to  fifteen  big  houses  of  the  textile
 mills  to  prosper,  ।  is  so  shocking  and  pitiable
 to  see  the  way  in  which  this  Government  is

 moving.  And  the  time  has  come.  You  have  to
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 change  the  textile  policy  basically.  Other-

 wise,  it  will  create  chaos  in  the  country.

 The  Maharashtra  Government  had  al-

 ready  sent  aproposal  relating  to  formation  of

 the  Development  Board  in  Vidharba,  Mara-

 thwada  and  Konkan.  The  Government  has

 already  said  that  they  were  prepared  for  it.
 And  the  other  day,  they  informed  that  the

 matter  has  been  referred  to  the  Governor.  |
 do  not  know  when  it  will  be  approved.  There

 is  no  financial  liability.  lonce  again  appeal  to
 the  Government  to  encourage  the  backward

 areas  of  Maharashtra.  Already  the  Mahar-

 ashtra  Government  has  passed  a  unani-
 mous  resolution  in  this  regard.  Accordingly,
 |  request  you  to  give  your  immadiate  sanc-

 tion.

 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  EXPENDITURE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  B.K.

 GADHVI):  Mr.  Chairman,  Sir,  out  of  fourteen

 Members  who  have  participated  in  this  dis-

 cussion,  twelve  have  traversed  in  a  very  -

 extraneous  field  and  two  have  traversed  on

 the  relevance  of  excess  demands  for  grants.
 |  was  hoping  that  Mr.  Thampan  Thomas,
 who  is  a  brilliant  advocate,  would  speak

 something  relevant,  but  there  also  |  was

 greatly  dismayed.

 Sir,  it  is  true  and  it  would  be  an  ideal

 situation  if  we  were  never  to  come  here  for

 regularising  the  excess  expenditure  by  way
 of  excess  demands  for  grants.  But  it  does

 happen.  And  therefore,  the  mechanism  which

 is  evolve  in  this  15  that  all  the  excess  expen-
 diture  is  being  scrutinised  by  the  Public

 Accounts  Committee  and  thereafter  it  is

 recommended  to  the  House  for  regularisa-
 tion  and  for  approval.

 17,05  hrs.

 [MR.  DEPUTY  SPEAKER  in  the  Chair

 |  very  well  appreciate  the  point  raised  by
 Mr.  Banatwalla  that  budget  controlling
 mechanism  must  be  followed  and  it  must

 work  more  effectively  so  that  the  spending
 spree  could  be  contained  and  the  rush  of
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 expenditure  in  the  last  lap  of  the  year  could

 be  contained.  For  this  purpose,  the  Govern-

 ment  is  very  much  aware  of  the  recommen-

 dations  made  by  the  PAC.  They  are  under

 examination  and  under  process  of  imple-
 mentation.  Government  has  initiated  certain

 action  and  Government  has  also  taken

 certain  measures  in  the  current  year  for

 control  of  the  expenditure.  We  are  adopting
 a  system  of  quarterly  and  monthly  budget
 and  regular  monitoring  of  expenditure.  It  is

 expected  that  these  measures  will  bring  about

 control  on  the  expenditure  and  even  the  flow

 of  expenditure  over  the  year  would  be  con-

 tained.

 |  would  like  to  inform  the  House  that

 Ministries  have  been  clearly  told  that  the

 spending  officer  will  be  held  personally  re-

 sponsible  if  he  incurs  more  expenditure  than

 the  allotment  made  to  him  through  Budget  as

 well  as  through  Supplementary  Demands

 for  Grants.  There  may  be,  in  some  case;

 justified  reasons  that  an  excess  expenditure
 has  to  be  incurred  and  later  on  it  is  regular-
 ised.  |  admit  that  there  is  always  scope  for

 improvement.

 Regarding  the  point  that  some  of  the

 expenditure  could  have  been  visualised  at

 the  time  of  formation  of  the  Budget  or  at  the

 time  of  Supplementary  Demands,  it  is  easy
 to  say  rather  than  to  do.  |  would  refer  to  Mr.

 Banatwalla’s  criticism  why  there  was  larger
 drawal  by  USSR  and  Czechoslovakia  from

 the  credit  facilities  provided  to  them,  !  would
 like  to  put  it  on  record  that  the  original  pro-
 vision  of  Rs.  60  crores  for  the  purpose  was

 augmented  by  taking  aSupplementary  grant
 of  Rs.  235  crores  making  a  total  of  Rs.  295
 crores.  However,  the  actual  drawals  finally
 amounted  to  Rs.  319  crores.  Therefore,  it
 has  resulted  into  an  excess  of  Rs.  24  crores
 made  under  that  head.  Therefore,  it  is  not
 that  particular  expenditure  under  aparticular
 head  has  not  been  visualised.  But  some-

 times,  it  does  happen  that  a  little  more  ex-
 cess  is  there.  For  example,  he  criticised  that
 the  Defence  Ministry  accelerated  the  com-

 pletion  of  certain  projects.  It  was  good  from
 the  point  of  view  of  cost  escalation  and  early
 completion.  Sometimes,  it  so  happens  that

 the  project  is  meant  to  be  completed  within
 two  or  three  years.  Therefore,  the  amount
 allotted  for  each  year  is  a  part  of  the  total
 estimates  for  that  project.  If  the  project  is

 completed  earlier,  thenthe  amount  is  spent
 alittle  earlier.  Then  it  would  be  in  the  excess
 of  the  allotted  amount.  This  should  not  be
 viewed  in  a  manner  in  which  Mr.  Banatwalla
 has  sought  it  to  be  viewed.  But  |  do  not  find
 fault  with  him.  Many  of  the  hon.  Members
 who  have  criticised,  have,  perhaps,  not  gone
 through  the  book  that  we  have  circulated

 giving  reasons  for  excess  expenditure  under
 each  of  the  heads.

 Mr.  Thampan  Thomas  drew  all  sorts  of
 inferences  about  Andaman  and  Nicobar  and

 expenditure  on  Navy.

 He  should  at  least  devote  a  little  time  to

 study  what  the  Navy  has  spent  on  it.

 AN  HON.  MEMBER:  It  is  only  politick-

 ing.

 SHRI  B.K.  GADHVI:  Politicking  of  this
 nature  is  also  not  good.  It  is  not  politicking,  it
 is  mud-slinging.  Now,  Sir,  the  excess  over
 the  voted  Grants  was  mainly  attributable  to
 the  large  expenditure  on  Naval  Stores,  Air-

 craft,  due  to  the  variation  in  the  exchange
 rates,  POL,  that  is  ,  petroleum,  oil  and  lubri-

 cants,  to  meet  the  operational  needs,  and
 the  maintenance  works.  Where  is  the  ques-
 tion  of  prime  Minister’s  visit  to  the  Island  and

 spending  over  it?  We  have  got  a  separate
 head  for  the  Council  of  Ministers’  expenses
 and  trom  that  everything  is  being  met.  There-

 fore,  to  speak  in  this  fashion—it  has  almost

 become  a  fashion  today  to  pick  up  a  very
 cheap  thread  and  then  try  to  project  it-  is  not

 agood  thing.  At  least  in  the  area  of  econom-

 ics,  in  the  area  of  finance,  being  a  senior

 Member,  you  are  supposed  to  be  more  rele-

 vant,  you  are  supposed  to  be  more  knowl-

 edgeable,  you  are  supposed  to  be  more
 studious.  Just  to  go  on  hurling  the  accusa-

 tions  is  not  a  proper  approach.

 Mr.  Amal  Datta  has  also  criticised—!
 know  he  has  now  come.  He  was  the  Chair-
 man  of  the  PAC  which  has  recommended



 ”  D.E.G.  (Genl.),  86-87

 [Sh.  -  980५]

 this  regularisation.  Again  for  his  benefit  |

 would  reiterate  and  repeat  that  the  recom-

 mendations  of  the  PAC  are  very  much  hav-

 ing  the  attention  of  the  Government  and,  as

 |  stated  earlier,  we  have  evolved  certain

 systems  of  monitoring  the  rush  of  expendi-
 ture,  of  monitoring  the  profess  of  the  expen-
 diture.  Monthly  budgeting  and  quarterly

 budgeting  system  we  are  trying  to  adopt.
 Also  we  have  made  it  a  point  with  all  the

 Ministries  that  if  any  officer  incurs  excess

 expenditure,  over  the  allotted  funds,  then  he

 would  be  personally  responsible  to  explain
 it.  That  system  we  have  introduced  this  year
 and  you  must  appreciate  that  your  recom-

 mendations  in  this  way  have  received  due

 attention  by  the  Government.  After  all,  it  was

 your  duty  to  draw  the  attention  of  the  Gov-
 ernment.  When  the  PAC  examines  the  whole

 thing,  they  go  through  the  accounts,  they  find

 out  what  are  the  facts,  they  find  out  what  are

 the  justification,  and  thereafter  they  regular-
 ise.  In  that  process,  even  all  the  Ministries

 cooperate  with  the  PAC,  even  the  C&AG

 also  cooperates  with  the  Ministries  and,

 therefore,  they  place  the  whole  thing  before

 the  PAC  and  after  PAC’s  recommendations,

 thisthingcomes before  the  House.  ......(/nter-
 ruptions)

 SHRI  AMAL  DATTA  (Diamond  Har-

 bour):  Mr.  Gadhvi,  one  thing  will  you  make

 Clear  to  me?  Regarding  the  power  of  reap-

 propriation,  which  appears  to  be  unlimited

 today,  is  your  Ministry  taking  any  step?

 SHRI  B.K.  GADHVI:  |  would  like  to  say
 that  there  is  one  Major  Head  and  then  there

 are  sub-heads.  So  far  as  reappropriation
 also  is  concerned,  we  are  trying  to  monitor  it

 and  we  are  trying  to  see  that  because  of

 some  mechanism  they  just  do  not  divert  the

 funds  and  use  it  for  the  purposes  for  which

 originally  they  were  not  meant.  Butyoucannot
 draw  a  very  water-tight  line  between  them.

 Sometimes  a  contingency  may  arise  or  a
 demand  may  be  justifiable  or  there  may  be

 saving  in  some  case.  Then,  perhaps  with  a
 view  to  facilitate  the  Ministry  and  to  contain
 the  Supplementary  Demands, 'we  may  ask
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 them  that  they  can  go  in  for  reappropriation
 on  that  account.

 SHRI  AMAL  DATTA:  It  will  not  come  to

 you.  What  we  have  objeged  to  is  that  they  do

 not  come  to  the  Finance  Ministry,  the  Minis-

 tries  themselves  do  it.

 SHRI  B.  K.  GADHVI:  That  is  why ।  say
 that  now  we  have  started  monitoring  that

 aspect  also.  Monthly  budgeting  and  quar-

 terly  budgeting  system  we  are  trying  to  adopt,

 by  which  we  will  be  seeing  the  overall  per-
 formance  and  the  spending  trend  of  the

 various  Ministries  under  various  Heads.  So,
 that  we  are  doing.

 Then,  Sir,  although  from  the  figure  it

 would  appear  that  this  is  too  high,  but  as

 compared  to  the  total  Budget  of  the  Govern-

 mentof  India,  itis  only  0.1  per  cent  ०  the  total

 expenditure  of  that  year,  that  is,  1986-87.

 Therefore,  to  say  that  this  is  a  very  gross
 excess  expenditure  is  not  a  proper  criticism.

 Then,  Sir,  there  are  some  other  points
 which  the  hon.  Members  have  raised.  Mr.

 Amal  Datta  raised  the  point  about  the  textile

 policy  and  industrial  sickness.  There  was  a

 point  with  regard  to  non-performance  on

 export  front  by  big  houses.  North  Bihar  and

 so  many  other  things  have  also  been  taken

 up  by  the  Members.

 |  don't  think  they  have  got  much  rele-

 vance  with  this  Bill  which  |  have  brought
 before  this  House.  But  still  |  would  assure
 them  that  |  would  cull  out  the  points  made  by
 the  hon.  Members  from  the  proceedings  and

 pass  them  on  to  the  various  Ministries  for
 attendance.  With  these,  words,  |  commend
 the  Demands  for  Excess  Grants  to  the  vote
 of  the  House.

 MR.  DEPUTY  SPEAKER:  |  shall  now

 put  the  Demands  for  Excess  Grants  (Gen-
 eral)  for  1986-87  to  vote.  The  question  is:

 “That  the  respective  excess  sums  not

 exceeding  the  amounts  shown  in  the
 third  column  of  the  Order  Paper  be

 granted  to  the  President  out  of  the
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 Consolidated  Fund  of  India  to  make

 good  the  excess  onthe  respectivegrants

 during  tha  year  ended  31st  day  of  March,
 1987,  in  respect  of  the  following  de-

 mands  entered  in  the  second  column

 thereof:

 Demand  Nos.  11,18,  19,  20,  21,  22,  54,

 56,  56A,  74,  83,  93  and  97.”

 The  motion  was  adopted

 17.16  ys.

 APPROPRIATION  (NO.  3)  BILL",  1989

 [English]

 MR.  DEPUTY-SPEAKER:  Now,  we
 shall  take  up  the  Appropriation  (No.  3)  Bill.

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT OF  EXPENDITURE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  8.10.

 GADHV)):  |  beg  to  nove  for  leave  to  intro-
 duce  a  Bill  to  provide  ‘yr  the  authorisation  of

 appropriation  of  moneys  out  of  the  consoli-
 dated  Fund  of  India  to  neet  the  amounts

 spent  on  certain  services  during  the financial

 year  ended  on  the  31st  dayof  March,  1987,
 in  excess  of  the  amounts  granted  for  those
 services  and  for  that  year.

 MR.  DEPUTY  SPEAKER. The  ques-
 tion  is:

 “That  leave  be  granted  to  intioduce  a
 Bill  to  provide  for  the  authorisation  of

 appropriation  of  moneys  out  of  the
 Consolidated  Fund  of  India  to  meet  the
 amounts  spent  on  certain  services  dur-

 ing  the  financial  year  ended  on  the  31st

 day  of  March,  1987,  in  excess  of  the
 amounts  granted  for  those  services  and

 for  that  year.”

 The  motion  was  adopted

 VAISAKHA  20,  1911  (SAKA)  (No,  3)  Bi  3

 SHRI.  B.K.  GADHVI:  |  introduce  the’*

 Bill.

 SHRI.  B.  K.  GADHVI:  ।  beg  to  move***:

 “That  the  Bill  to  provide  for  the  authori-

 sation  of  appropriation  of  moneys  out  of

 the  Consolidated  Fund  of  India to  meet

 the  amounts  spent  on  certain  services

 during  the  financial  year  ended  on  the

 3ist,  day  of  March,  1987,  in  excess  of

 the  amounts  granted  for  those  services

 and  for  that  year,  be  taken  into  consid-

 eration.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the  authori-

 sation  of  appropriation  of  moneys  out  of

 the  Consolidated  Fund  of  India  to  meet

 the  amounts  spent  on  certain  services

 during  the  financial  year  ended  on  the

 31st  day  of  March,  1987,  in  excess  of
 the  amounts  granted  for  those  services
 and  for  that  year,  be  taken  into  consid-

 gration.”

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER:  We  nowtake

 up  Clause  by  Clause  consideration  of  the
 Bill.

 The  question  is  :

 “That  Clauses  2  and  3  and  Schedule

 stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  2  and  3  and  Schedule  were

 added  to  the  Bill.

 MR.  DEPUTY  SPEAKER:  The  ques-
 tions  is

 “That  clause  of  Enacting  Formula  and

 the  Long  Title  stand  part  of  the  Bill.
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 **introduced  with  the  recommendation  of  the  President.
 ***Moved  with  the

 recommendation  of  the  President.


